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LEGISLATIVE ASSEMBLY.
Tuesday, 7th March, 1933.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Deputy DPresicent (Mr. R. K. Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWEES.

REPLACEMENT OF THE SUBORDINATE ACCOUNTS SERVICE ACCOUNTANTS
BY SELECTION GRADE CLERKS IN THE TELEPHONE REVENUE
AccounTIiNG OFFICE, DELHI.

659. *Mr. Lalchand Navalral (on behalf of Bhai Parma Nand): (a) Is
it a fact that for the initial management of the Telephone Revenue
Accounting Office, Delhi, the Government of India sanctioned an Accounts
Officer and two 8. A. 8. qualified accountents and subsequently ordered the
replacement of the S. A. S. accountants by selection grade clerks?

(b) If the reply to part (a) above be in the affirmative, will Govern-
ment please state why the replacement of the accountants by selection
grade clerks has not yet been made and when is it proposed to give
effect to Government’s modified orders?

(c) Is «t a fact that the two S. A. S. accountants belong to the scale
of Rs. 200 to 500 and the Accounts Officer to that of Rs. 500 to 1,000
and that it the former are replaced immediately by the selection grade
clerks ‘as crdered by Government there will be a considerable saving to
the Department?

8ir Thomas Ryan: (a) Yes.

(b) The question is under examination in consultation with the Account-
ant-General, Posts and Telegraphs.

(c) The facts are substantially as stated by the Honourable Member.

TRANSFER OF OERTAIN HINDU INspPEOTORS OF Post OFFICES OUT OF
THE LUDHIANA DIviSION.

660. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand): (a) Is
it a fact that Mr. M. G. A, Swaberry, General Secretary, Indian Posts
and Telegraphs Muslim Union (an unrecognized union) made a representa-
tion to the Postmaster General, Punjab, in July, 1982, regarding transfers
of certain Hindu Inspectors of Post Olffices, out of the then Ludhiana
Division? Was any of those Inspectors transferred as a result of this
reprasentation ?

(b) If the reply to part (a) above be in the affirmative, will Government
please state whether the action of the Postmaster General in complying
with the wishes of the unrecognized union was in order in the face of
Government orders that no action should be taken on the representations
received from unreeognized unions?

( 1646 ) A
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The Honourable Sir Frank Noyce: (a) and (b). Government have no in-
formation and they do not consider it necessary to make enquiries, as the
posting of Inspectors of Post Offices is within the competence of Heads of
Circll.:.s with whose discretion in this matter Government do not propose to
interfere.

FINAL APPRLLATE AUTHORITY IN THE MATTER OF PUNISHMENTS,
APPOINTMENTS, ETC., OF THE Posral. EMPLOYEES.

661. *Mr. Lalchand Navalral (on behalf of Bhai Parma Nand): (e) Is
it a fact that according to the Director General, Posts and Telegraphs,
Circular No. 25, dated the 29th August, 1982, the Heads of Circles in the
Posts and Telegraphs Departinent have been declared as final appellate
authority in the matter of punishments, appointments, etc., and thus the
door of appeal to the Director General, Poste and Telegraphs, and Govern-
ment was entirely closed to the subordinates?

(b) If the reply to part (a) above be in the affirmative, are Government
prepared to consider the advisability of modifying the orders so as to throw
open to them the doors of appeal to the higher authorities?

8ir Thomas Ryan: (a) The fact is not quite as stated by the Honourable
Member. In exercise of the power conferred by the Civil Bervices (Classi-
fication, Control and Appeal) Rules, the Governer General in Council has
made certain rules to provide for the discipline and righte of appeal of
members of the subordinate services under his administrative control.
These rules are applicable to the members of the subordinate services not
only in the Posts and Telegraphs Department but also to those in other
Departments of Centrnl Government. Under these rules certain penalties
msy be enforced on the staff of these services by authorities specified in
the schedule to the rules: but no member of the staff may be removed or
dismissed by an authority subordinate to that by which he was sppointed.
The staff have also the right of appeal to an authority immediately superior
to the authority enforcing the penalty.

A copv of the Director-General's Circular No. 25, dated the 28th August,
1932, containing the rules and schedule thereto, so far as relates to the
Postal and Telegraph Department, has been placed in the Library of the
House.

(b) The Honourable Member is referred to the reply given to part (iii)
of Mr. Maswood Ahmaed’s starred question No. 1441 in this House on the
28th November, 1932.

RecrutrMERT OF HEAD CLRRES TO SUPERINTENDENTS oF PostT OFrices
PROM A COMMUNITY OTHER THAN THE ONB TO WHICH THR SUPBRIN-
TEXDENT BELONGS IN THB LAHORE AND JEmLUM DIvisioxs.

662. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand): Ts
it a fact that according to the long standing practice based on the local
orders of Mr. Booth, late Postmaster General, Punjab (now Senior Deputy
Director General), and several other Postmasters (General of the Punjab
Cirele, Head Clerks 10 the Buperintendents of Post Offices in that circle
should be of a community other than that of the Divisional Superinten-
dent, and is it also a fact that this practice is being sctually observed
in all the Postal Divisions excepting Lahore ahd Jhelum Divisions? If so,
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wilj Government be pleased to state why this practice is departed from in
the case of these two particular Divisions where both the Superintendents
&nd their Head Clerks are Muslims?

The Honourable 8ir Frank Noyce: The Honourable Member is referred
to the reply given to Mr. Maswood Ahmad's starred question No. 1682, in

this House on the 14th December, 1932; similar action will be taken in
regard to this question. )

TRAVELLING ALLOWANCE DEAWN BY Mg. Ramzaxw Avri, Depury

PoSTMASTER GENERAL, PUNJAB ANXD NOBRTH-WEST FRONTIER CIRCLE,
FOR TOURING OERTAIN PLACES,

663. *Mr. Lalchand Navairal (on behalf of Bhai Parma Nand): Will
Government please state:

(a) What was the expenditure incurred on account of travejling
allowance drawn by Mr. Ramzan Ali, Deputy Postmaster
General, Punjab and North-West Frontier Circle, and his tour
establishment in connection with his tours. to hill stations,
viz., Murrees, Abbottabad, Dalhousie, BSrinagar, Gulmarg
during May, June, July and August, 1982, respectively?

(b) Have Government laid down any ruling under which it is neces-
sary for such an officer to be at the hill station every month
during the summer, specially when such officers are allowed
to avail themselves of one month’s recess at a hill station
during summer which in this particular case was enjoyed by
this officer in Simls in September, 19327

(¢) Is it & fact that this officer did not visit Murree, Abbottabad
and Srinagar in one spell, but proceeded to each of these
places after returning to headquarters? v

(d) Is it aleo a fact that this officer visited Jhelum and Peshawar
thrice and Ludhiana, Gujrat and Delhi twice during the
period from 1st January, 1932, to 15th February, 1933? If
8o, why?

(¢) Will Government please state what public interest was served
in undertaking such tours?

{f) What check is exercised by the Head of the Circle on the move-
ments of officers specially when all avenues of economy
ate being explored by Government in these days of financial
stringency ?

The Honourable Sir Frank Noyce: On the points raised by the Honour-
able Member Government have no information. The matter is within the
competence of the Postmaster-General, Punjab and North-West Frontier,
to whom a copy of the question and reply has been sent.

CANDIDATES ¥OR CLERIOAL APPOINTMENTS APPROVED BY THE POSTMASTER
' GENERAL, PoNJAB AXD NoORTH-WEST FRONTIER CIROLE.

664. *Mr. Lalchand Navalrai (on behalf of Bhai Parma Nand): Will
Government please state how many outside candidates for clerical appoint-
ments have been approved by the present Postmaster General, Punjab
and North-West Frontier Cirele, since he has taken cha;ge' of that Circle
and how many of them are Hindus, Muslims, 8ikhs, Indian Christians,

. A2
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Anglo-Indians and Depressed Classes, and whether these candidates have
been recruited as a result of the competitive examinations or examined
individually and accepted? In the latter case, will Government state
whether the method of recruitment is not in contravention of the Manual
Rules and standing orders of Government?

The Honourable Sir Frank Noyce: Government have no information but
have no reason to suppose that the recruitment referred to has been in
contravention of rules and orders on the subject which do not prohibit the
individual examination of candidates.

PosTING OF THE SUPERINTENDENTS OF PosT OFFICES IN THE PUNJAB AND
Norrr-West FrONTIER CIRCLE TO THEIR HOME DISTRICTS.

665. *Br, Laichand Navalrai (on behalf of Bhai Parma Nand): Will
Government please state the names of the Superintendents of Post Offices
in: the Punjab and North-West Frontier Circle, who are at present posted
in their home districts, mentioning also the names of the Postal Divisions
to which they are attached as also the reasons for such postings? Are
Government aware that such officers have local interest in their home
districts ? Are Government prepared to put a stop to this practice and
transfer these officers to Divisions other than those of which they are
residents ? ;

The Honourable Sir Frank Noyce: Government have no information,
nor do they consider it necessary to call for it as they are of opinion that
the fact that a Superintendent of Post Offices may have local interests in:
his Division is not in itself any reason for removing him from it.

Mr. Lalchand Navalrai: May I ask, why is the Honourable Member not
going to call for the information?

The Honourable Sir Frank Noyce: For the reason I have given, Sir,
that Government do not consider that the fact that a Superintendent of
Post Offices may have a local interest in his Division is anv reason for

removing him from it.

APPEALS PREFERRED TO THE POSTMASTER GENERAL, PUNJAB AND-
NorTE-WEST FrONTIER CIRCLE, BY THE HINDU AND Stk PosTAT
OFFICIALS AGATNST THE ORDERS OF THE SUPERINTENDENT OF PosT
OrrFIcES, MUZAFFARGARH DIVISION.

666. *Bhai Parma Nand: Will Government please state how many
appeals were preferred to the Postmaster General, Punjab and North-West
Trontier Circle, by the Hindu and Sikh Postal officials against the orders
of the present Superintendent, Post Offices, Muzaffargarh Division, since
he took over charge of that Division? If, in the majority of cases, the
orders of punishment have been set aside, do Government propose te take
any action against the Superintendent ?

«

Sir Thomas Ryan: The matter is under refereice to the Postmaster
General and a reply will be placed on the table in due course.
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Lixe Ixseeorors, TELBGRAPHS, IN THE DELHI TRLEGRAPH ENGINEERING
DrivisioN.

667. *Bhai Parma Nand: Is it a fact that in the Delhi Telegraph
Engineering Division both the posts of Line Inspectors, Telegraphs, saac-
tioned for the Division are held by Muslims? If so, are Government
ﬁe;;iz.re% to take immediate steps to replace one of them by a non-
Muslim

The Honourable Sir Frank Noyce: The reply to the first part is in the
affirmative and to the second in the negative as appointments to the
posts in question are not made on a communal basis.

TENUERE OF APPOINTMENTS OF STENOGRAPHER CAMP CLERKS ATTACHED TO
THE PosTaL CIRCLE OFFICES.

668. *Bhai Parma Nand: (a) With reference to the reply given on the
21st September, 1932, in the Legislative Assembly, to question No. 567 of
Sardar Sant ‘Singh by the Director General, Posts ana Telegraphs, have
Government considered the advisability of limiting the tenure of the posts
of stenographer camp clerks attached to the Circle Office carrying addi-
tional pay of Rs. 50 and Rs. 30 per mensem by any particular holder to
a period ol three years? Are such limitations imposed by Governmen$
in the case of the posts of Sectional Head clerks in these offices? Is it
& fact thas the appointments of both camp clerks and Sectional Head
Clerks are within the competence of the Postmaster General?

(b) Will Government please state why this rule regarding the tenure
of appointment is not made applicable in the case of the stenographer
camp clerks? Is it a fact that their indefinite retention as stenographer
camp clerks is likely to entail extra expense to Government, in view of
the fact thet the special pay drawn by them counts for pension?

8ir Thomas Ryan: (a) and (b). The duties and responsibilities of head
clerks in charge of sections and of stenographer camp clerks are entirely
different and the considerations which led to the issue of orders for rota-
tion of charges in respect of the former class of officials do not apply to

the latter.

REeVISED SPECIAL PAY FOR STENOGRAPHER CamMP CLERKS IN THE PosTs
AND TELEGRAPHS DEPARTMENT.

669. *Bhai Parma Nand: Is it a fact that Government have recently
laid down revised special pay rates for stenographer camp clerks as shown
below with the provision that the present incumbents of the posts should

not be adversely affected by these orders?

Officer. Old Rate. New Rate.
1§ Postmaster-General . . . Rs. 50 per mensem., Rs. 30 per mensem,
2. Director of Telegraphs o« . Rs. 50 " Rs. 30 »”
”» Rs. 30 ”»

8. Deputy Postmaster General . . Re. 25

(b) Are Government aware that in the case of the Punjab Circle Office
tkese orders have resulted in an increase in expenditure of Re. 10 per
mensem due to the fact that the existing camp clerks to the Postmaster
General and the Director of Telegraphs are allowed to continue and thereby.

draw their old higher rate of special pay?
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(0) If the reply to part (b) above be in the afirmative, have Govern-
(;.l::n;’ oonmdem% th:r:ldvizaléillity of replacing the present camp clerks to
‘ ostmaster Gen and the Director of Telegr thersby aff
'8 saving of about Rs. 500 a year? elegraphs aad octing

8ir Thomas Ryan: (a) Yes.

(b) and (c). No increase of expenditure was involved; it was in
accordance with the usual practice to protect the existing incumbents, as
stated by the Honourable Member in part (a) of the question, apd it

was for this reason that the existing camp clerks were not replaced at
onoce.

REMOVAL OF THE PREPONDERANCE OF MUSLIMS IN THE GUJRAT PoSTAL
DrIvIsION. '

670. *Bhal Parma Nand: Is it a fact that the permanent Superin-
tendent of Post Offices, Gujrat Division, all the three Inspectors of Post
Offices and the Postmaster, Gujrat, under that Superintendent are all

Muslims? If so, do Government propose to remove the preponderance of
the officers of one commumity in that Division ?

The Honourable Sir Frank Moyce: The Superintendent is s Muslim;
as regards the three Inspectors QGovernment have no information.
Appointments to the posts in question are not made on communal con-

siderations and Government do not propose to take the action suggested
by the Honourable Member.

Mr. Lalchand Navalrai: Will the Honoursble Member be pleased to

say if nominations are going to be made for new recruits for the Superin-
tendents’ posts?

The Homourable Sir Frank Noyce: It is impossible to say more than

that we bave a surplus at present and it is unlikely that fresh recruitment
will be made in the near future.

CRITERIA FOR DEFINING MUSLIMB AS A MiNomRiTY COMMUNITY IN THR
PuxJaB AND NORTE-WEsT FroNTIER Posrar Cimorz.

671. *Bbaj Parma Nand: (a) With reference to the reply given by the

Honourable Sir Frank Noyce to part (d) of question No. 560 in the
Legislative Assembly on the 21st September, 1982, will Government .ples'se
state what is their criteria for defining Muslims as one of the minority
communities in the Punjab and North-West Frontier Circle, where
Muslims preponderate on populstion basis in the Punjab proper and are
in an overwhelming majority in the North-West Frontier?
. (b) Are Government aware that the Director. General, Posts and Tele-
graphs, laid down in September, 1980, that every third vacancy in the
clerical line should go to a member of the community which is less re-
presented in the clerical staff of a div'sion, office, section or unit, irres-
pective of the fact whether the insdequately represented member of the
community is a Hindu, Muhammadan, 8ikh, Indian Christian, or Anglo-
Indian? 1f 80, will Government plesse state whether these orders of the
Director General do not conflict with the reply given by the Honourable
Sir Frank Noyce referred to at (8) above?
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The Homnourable 8ir Frank Noyce: (a) In regard to recruitment Yor the
All-India and the Central Services it is necessary to look at the position
of the various communities as a whole throughout British India. In this
view the Muslims are clearly a minority community. The question of
the precise application of the existing orders to locally recruited central
services is at present under further cofisideration.

(b) As regards the first part, the fact is not as stated by the Honour-
able Member. The Director General’s letter referred to by him, read
a8 & whole, relates to the reservation of every third vacancy for the mino-
rity communities in accordance with the Government orders on the sub-
ject to which attention has been drawn in that letter and not for uny one
community as stated by the Honourable Member. The second part does
not, therefore, arise.

Bhai Parma Nand: May I know if the Muslims in the Punjab and the
Frontier Province are considered a minority community?

The Honourable Sir Frank Noyce: I have already answered that, Sir.
I said that we have regard to recruitment throughout India as a whole
and that, taken in this light, the Muslims are a minority community and
are, therefore, treated as such.

Mr. Lalchand Navalrai: Do Government consider it fair that even in
those territories or portions where the Muhammadans are not in a mino-
rity, they should be considered as a minority?

The Honourable Sir Harry Halg: The whole question, Sir, of how the
various minority communities should be recruited for the Central Services,
where recruitment is local, is at present under the consideration of the
Government of India. It is a difficult problem.

Mr. Lalchand Navalrai: Might I understand ‘that this is also under
consideration of the Government that, for instance, in Sind, where the
Muhammadans are in a majority and the Hindus are in a minority, the
Hindus will be considered as a minority? Is that question also under
consideration ?

The Honourable Sir Harry Halg: I cannot sey more than this that the
whole question of the local recruitment for Central Services of minority
communities is at present under consideration, and that may lead to a
general consideration of how the problem should be dealt with in each
province.

Mr. Lalchand Navalrai: May I request the Honourable Member that
the question that the Hindus are in a mincrity in Sind and that the local
appointments should be on that basis may also be kindly considered?

The Honourable Sir Harry Haig: Well, Sir, it does not pecessa}'ily
arige, because o far as the Central Services and the ~A.ll~Indxa Services
are concerned, we have to look at India as a wl}ole, agd it cannot be con-
tended that in India as a whole the Hindus are in a minority.
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Mr, Lalchand Navalral: In view of the fact that there-are separate
Directors in certain places, for instance, in Sind and Baluchistan, and the
appointments are within their gift, so far ss Sind and Baluchistan are
coucerned, may I request that Hindus be cousidered as minorities for the
purpose of these appointments?

The Honourable Sir Harry Halg: So fur as the provincial services in
the new province of 8ind are concerned, that seems to me a problem
that might possibly have to be considered.

-Mr. 8, O, Mitra: Will Government also please consider the claims of
the Muslim population of Bengal who are really deprived of their proper
share from the quota for the minority communities which is being usurped
by the Punjsb and United Provinces Muslims?

The Honourable Sir Harry Halg: I have no information of what the
Honourable Member is referring to.

Diwan Bahadur A. Ramaswami{ Mudaliar: Does not the Honourable
Member think that the problem of the services is really s problem of an
adequate representation in the service of all conmunities and not a pro-
blem of inajorities and minorities, such as arises in the case of an elec-
tion?

The Honourable Sir Harry Halg: It is a question, I think, of seeing
that no community is over-represented.

Mr. Gaya Prasad Bingh: Is it not to the interest of the Government
to frame such complicated rules that the Hindus, Muslims and Sikbhs should
be perpetually quarrelling with each other and thereby perpetuate the pre-
sent domination of the English?

The Honourable Sir Harry Haig: I am afraid that the minority com-
munities were verv far from satisfied before the Government took up this

matter.

Bhai Parma Nand: Will the Honourable Member inform us whether
in All-India Departments such as the Posts and Telegraphs, the decision
to be taken on the communal principle will be settled on the proportion of
population in the country taken as a whole? And, if so, whether the
Muslims in the Punjab and North-West Frontier Province or 8ind should
not stress their claims on the ground that Lthey are a majoritv community
in these provinces and should, therefore, have a greater proportion in
the servicea?

The Honourable Sir Harry Halg: I am not sure that I quite follow
my Honourable friend's question; but, T do not think there is anything
to add to what has already been said, that the problem has to be examined
for India as a8 whole and that it is being examined now,

TeNDERS FOR MAIL CONTRACT OF THE AMRITSAB Town Posr Orrioe.

672. *Bhaj Parma Nand: (a) Is it a fact that tenders for mail
contract of the Amritsar Town Office were called for recently by Mr.
Abdul Karim, Post Master, Amritsar? If 8o, how many tenders were
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received svaled, and were all of them opened by the Postmaster in the
presence of any other official and his initial or signature taken on all
the tenders opened and the total number of tenders received noted on
each tender as required by departmenta] rules? If not, why not?

(b) Is it also a fact that Mr. Nasar Muhammad was speocially favoured
tllageislm Muslim Postmaster in obtaining a tender from him after opening

_other tenders of non-Muslims received in time specified in the notice
calling for the tenders?

(c) Is it a fact that this matter came to the notice of the Postmaster
General, Punjab, and, if 8o, what action was taken by him in the matter?

(d) Is it also a fact that the lowest tender of a Hindu whose reliability
and status were testified to by a District Magistrate was disregarded in
favour of that of Nasar Muhammad whose tender was obtained irregularly
a8 stated in part (b) above?

(e) If the replies to the above questions are in the affirmative, are
Government prepared to cancel the contract in question?

Sir Thomas Ryan: (a)—(e¢). Government have no information. The
matter is within the competence of the H:ad of the Postal Circle con-
cerned to whom a copy of the question is being sent.

RETRENCHMENT IN THE PUNJAB AND NORTH-WEST FRONTIER POSTAL
CIRCLE.*

673. *Bhaj Parma Nand: (a) Is it a fact that in the retrenchment of
personnel in the Postal Department, Government have laid down that
the existing ratio of Hindu. Muslim, Sikh and Christian employees already
in service should be strictly maintained?

(b) Is it also a fact that in the Punjab and North-West Frontier Circle
55 Hindus were retrenched instead of 51 (out of a total of 99 officials)
according to the policy referred to in part (a) above?

(c) If the reply to parts (a) and (b) above be in the affirmative, will
Government please state why the policy laid down for the purpose has
been departed from in the Punjab and North-West Frontier Circle in
the case of Hindus and whether Government are prepared to restore Hindu
officials to service? g

The Honourable Sir Frank Noyce: (a) Yes, subject to the exercise of
o reasonsble amount of discretion. In this connection the Honourable

Member's attention is invited to the replies given in this House to part
(a) of Shaikh Fazal Haq Piracha’s starred question No. 1066 on the 9th
November, 1982.

(b) Yes.

{(¢c) The Honourable Member is referred o the reply given to part (b)
of Mr. M. Maswood Ahmad’s unstarred question No. 220 on the 5th
December, 1982. :

TRAVELLING EXPENSES OoF NOMINEES OF THE THIRD ROUND TABLE
CONFERENCB FOR THEIR VisIts To DELHI.

674. *Mr, Gaya Prasad Singh: Is thero any truth in the report that
the nominees of the Third Round Table Conference,  who were recently
asked to come to Delhi, were called here at State expense?
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~_ The Monourable Sir Brojendra Mitter: If the reference is to the infer-
_view which His Excellency gave to certain delegates to the last Round
‘Pable Conference, the answer is that no travelling or other expenses are
~ordinarily granted in such cases. A claim for travelling allowance was
roceived from one delegate and sanctioned as a special case.

AMATIGAMATION OF THE Posts oF TrrLeaRAPH ENGINEERING SUPREVISORS
AND ELEOCTRICAL SUPERVISORS. C '

675, *Pandit Batyendra Nath Sen: (a) What principle is followed in
transferring Telegraph officials in the Fingineering Branch such as Engi-
neering Bupervisors and Electrical Supervisors?

(b) Is it » fact that there are two gazetted officers—one a D. 8. in

of the traffic branch and the other a D. A. E. E.—in charge of

‘the Technical Branch in places like Mandalny, Nagpur, etc?

(¢) Do Government propose to amalgamate the two poste?

(d) What would be the probuble saving by such amalgamation?

8ir Thomas Ryan: (a) The officers referred to by the ﬁmunble Member
are liable to transfer to any part of India and Burma to meet the exigencies
of the service.

(b) Yes, at Mandalay and Nagpur only.

(c) and (d). The matter is under examination.

GRANT OF Pansior 10 TEE ENcINE DrIvERS, MECHANIOS AND MisTRIES
IN THE TELRGRAPE DEPARTMENT.

676. *Pandit Satyendra Nath Sen: (1) Is it a fact that the Engine
Drivers, Mechanics and Mistries in the Telcgraph Department, though
under permanent establishment and otherwise treated as non-gazetted per-
manent staff, are not entitled to any pension”

(b) If 80, do Government propose to remove the said grievance of those
employees?

8ir Thomas Ryan: (a).The fact is as stated by the Honourable Member,
except as regards certain Engine Drivers whose service is pensionable.

(b) The question of making them eligible either for i or for
Contributory Provident Fund benefits has been under consideration, bub
owing to the unfavourable financial conditions it has not been pursued.

TouRIiKG CAMPAIGK OF THE DoRSETSETRR REGIMENT IN THE DaOOA-
DIviSIOR.

677. *Pandit Satyendra Nath Sen: (a) Is it a fact that more than 200
soldiers of the Dorsetehire Regiment with paraphernelia consisting of bands.
men, mule corps, etc., have been touring different parts of the Dacca
Division in Bengal for some days past?

(bY Tt 0, what is their mission? _

(c) What places have been visited by them since they had been despatch-
ed from Caleutta? ‘ ' "

(d) Where are they being accommodated during their stay in different
places? ) ‘
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(6) Is it a fact that in almost all places they are being entertained by

Presidents of the Union Boards? -
(f) If 80, is it in compliance with any official or demi-official instructions
issued to those Presidents?

Mr. @. B. ¥, Tottenham: (a) Route marches have recently been carried
out by the battalion, whose headquarters are at Dacca. _

(b) Such marches are part of ordinary training and are also valusble
in that they encourage friendly contact between the civilian population and
the military and tend to promote confidence.

(c) and (d). Such details as those asked for are not reported to Army
Headquarters and T do not think they would be of sufficient general interest
to justifv a reference to the local military authorities under whose orders
the marches have been carried out. B

(¢) and (). 1 have no information. No orders on the subject have
issued from Army Headquarters.

Mr. Gaya Prasad Singh: Was the Honourable Member really sarious
when he said that marching the troops through villages establishas friendly
contact between the soldiers and the villagers?

Mr. G. R. F. Tottenham: That is our hope.

Pandit S8atyendra Nath 8en: Do Government realise that the visitations
of these troops bear very hard on the economic condition of the villagers
at the present time?

Mr. G. BR. F. Tottenham: The answer is in the negative.

DIFFICULTIES EXPERIENCED BY INDIAN STUDENTS IN THE UNIVERSITIES
IN GREAT BRITAIN.

678. *Mr. Lalchand Navairai: (a) Will Government be pleased to state,
with reference to the information given by the Reuter published in the
Hindustan Times of February 21st, 1933, if they are aware that complaints
have been made by Indian students in England and Scotland, particularly
in the Conference called by the National Union of Students, London,
with regard to the difficulties experienced by Indian students in the
Universities in Great Britain?

(b) Is it a fact that the Indian medical students in England complain
of difficulties of obtaining clinical experience in hospitals?

(c) Is it a fact that the General Medicul Council of Great Britain now
gives no consideration to the question of providing sufficient facilities to
the Indian students in England?

(d) Do Government propose to bring the fact complained of by the
students to the notice of the High Commissioner for India in England
with a view to getting their grievances redressed ?

Mr. G. 8. Bajpai: (a) Yes.

(b), () and (d). The High Commissioner for India has been asked for
a report. N »

Mr, Lalchand Navalrai: May I know from the Honoursble Member as
a piece of information that if these students have any grievanqes, to whxfzh
suthority they have to write for redress in England—the High Commis-
gioner or some other authority?
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My, G. 8. Bajpal: Ordinarily, references of this kind are made by the
students to the Students Department of the High Commissioner in London.

Mr. Gaya Prasad 8ingh: Is it not a fact that there is a special officer
maintained in England to help the students in these ceses?

Mr. G. 8. Bajpal: I have alrcady said that there is a special Educa-
tion Department maintained by the High Commissioner in London.

,Mr. Gaya Prasad Singh: Maylknowthenameofthe gentleman
whose temporary appointment was sanctioned by the Stnndmg Finance
Committee recently or some time back?

Mr. G. 8, Bajpai: I do not know that any one’s appointment was
sanctioned recently. Dr. Quayle has been the Principal Educational Adviser
to the High Commissioner for a number of vears, and the gentleman to
whom my Honoursble friend is referring is one Mr. Dutt who was appoint-
od nearly three years ago.

Mr. Gays Prasad Singh: Have the Government of India received any
report from that gentleman with regard to the dissatisfaction which is
said to exist among the Indian students in England?

Mr. G. 8. Bajpai: The reference in the first part of this question is to
8 recent meeting of the Students Union. The Government of India
have received no report in regard to that meeting. Annually the High
Commissioner submits to the Government of India a special report of the
working of his Education Department, and if my Honourable friend is
interested in it, I shall place a copy in the Library of the House.

Mr. K. P. Thampan: Pending the passing of the Medical Registration
Bill, will the Government direct the High Commissioner to prefer an
appeal, as provided for in the General Medical Council Act, to the Privy
Council and see whether the students that are not admitted to higher
degrees can get any redress?

Mr. G. 8. Bajpai: 1 am afraid that even that particular question does
not arise out of this: however I am prepared to enlighten my Honourable
friend. The suggestion in part (a) that the General Medical Council of
Great Britain has anything whatever to do with the provision of educational
facilities either for Indians or for anvbody else is8 not correct. The real
complaint to which my Honourable friend has referred in his question is
about the limitation of accommodation in the various bospitals in England,
sud, as regards that, all that our High Commissioner can do is,
to my information, being dome.

Mr. Lalchand Navalrai: I hope the sympathies of the General Medical
Council have not been alienated on account of our Medical Bill?

Mr G. 8. Bajpai: I am afraid I am not in & position to spesk for the
Qeneral Medical Council or their sympathies.

Mr. Gays Prasad Singh: We can do without their sympathies.
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EMPLOYMENT OF SINDHIS IN THE P0osTs AND TELEGRAPHS DEPARTMENT
IN SIND AND BALUCHISTAN.

679. *Mr. Lalchand Navalrai: (a) Will Government be pl

%t-g bt;he total nuinber of Bindhis (Hindus and Muhamgna}:i:z‘:xd atrﬁi
njabis, respectively, in service in the Postal and Tel artm

in 8ind and Baluchistan separately? xnd Zegraph Dep ent

(b) What has been the policy of Government i iti
retaining the Punjab clement in SiZld? o reoruiting and
(c) Are Government aware that there is more than enough number

of qualified Sindhis available to fill u sty in the Postal Tel
Department in Sind? P po al and Telegraph

(d) Will Government be pleased to state if the Department has
recruited ony Sindhis in Post and Telegraph Offices for service outside
Sind and Baluchistan, and whether any Sindhis are in such service in
the Punjab and elsewhere outside Sind at the present time? If so, what
is their number and what posts do they hold?

(e) Is it a fact that there are four Superintendents (including one
Assistant Director) in the Sind and Baluchwstan Circle, out of whon.
one is an Anglo-Indian, one a Punjabi Hindu and two Punjabi Muslims?

(/) Is it a fact that probationary Superintendents attached to the
office of the Director, who acts as a leave reserve Superintendent, is also
a Punjabi Muslim ?

(9) Is it a fact that all the Head Clerks to the Superintendents are
also Punjabis?

The Honourable Sir Frank Noyce: (a), (c), (d) and (g). Government
have no information: I would remind the Honourable Member that the
present proportion of Sindhis in the Posts and Telegraphs service in the
Sind and Baluchistan Circle is the result of recruitment over a great
many years when there were no orders restricting recruitment to men
with local domicile. :

(h) No policy has been laid down for the recruitment of Punjabis to
the Posts and Telegraphs service in Sind.

(¢) and (). 1 would draw the Honourable Member’s attention to the
reply given to part (a) of his own starred question No. 430 in this House
on the 19th September, 1932.

Mr. Lalchand Navalrai: Now that the Honourable Member has stated
that the policy of communal basis is to be examined, may I not hope that
this question will also be reconsidered ?

The Honourable Sir Frank Noyce: I should like to remind the Honour-
able Member of a fact which I think he has forgotten, that in regard to
recruitment to clerical posts in the Posts and Telegraphs Department In
8ind, preference is now given to Sindhis.

EMPLOYMENT OF HINDUS IN CERTAIN DEPARTMENTS OF THE NorTE
WESTERK RATLWAY.

. M t

680. *Mr. Lalchand Navalrai: (a) Has the 'attentlon of Governmen
been drawn to the contribution published in the Daily Herald of Febyua’x:g
91st, 1988, under the caption ‘‘Railways and the Minority Community™>
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{b) Is it & fact that according to the latest Railway Board report nén-
Hindu employees on the North Western Railway are in a majority and
not in a minority?

(c) Is it a tact that they outnumber by twenty thousand?

(d) Is it & fact that the subordinate staff in Workshops Cheds, Publio
Ways, Signals, Traffic Cabins, Carriage Engineering and such other staff aré
mainly non-Hindus? ~ '

¢) What is the total number of the non-Hindu and Hindu employees
m aforesaid departments?

(f) If communal bagis i8 maintained hy Government in such emploz;
ments, are Government prepared to give due share of employments

Hindus ?
{g) It so, what steps do Government prcpose to take in the matter?

Mr. P. R. Rau: (a) Yes.

(b) and (c). The totel number of employees on the North Western
Railway is 1,08,485; of these 37,749 are Hindus.

'{(d) and (e). All the information available is contained in the re
by Mr. Hassan, copies of which are in the Library. .

g) and (g). The policy of Government is to prevent the undue pre-
ponderance of any one community in the Government services and railway
.administrations are aware of that policy.

Mr. Lalchand XNavalral: Is the Honourable Member also going to
examine this poliey or not?

Mr, P. R. Rau: The Railway Board are bound by the orders of the
Government of India.

APPLicATION OF RuLms vom COMMUNAL REPRESENTATION IN THE
GovERNMENT OF INDIA PrEsses. -

681. *Bhal Parma Nand: (a) Is it o fact that the Controller of Printing
issued general instructions to all the officers in charge of the Government
of India Presses on the Tth October, 1930, that the rules for communal
representation as applicable to permanent appointments must be applied

to temporary poste as well?

(b) Is it 8 fact that men appointed on the temporary establishment
are not being promoted to permanent posts according to seniority as decided
by the Government of India, Industries Department, letber No. A.-220,
dated the 81st October, 19287 '

1'_ha Honourable 8ir Frank i%ﬁ: () Yes, in respect of oclerical
appointments. ) .. |

(b) 1 have 1o resson 10 believe that the orders on the subject are nob
being followed. :
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STOPPAGE OF THE RECRUITMENT oF HINDUS IN THE CLERICAL STAFF OF
THE GOVERNMENT OF INDIA PRrEss, NEW DELHI.

682. *Bhai Parma Nand: Is it o fact that according to the pelicy
adopted by the Government of Indis, regarding appointinents in their
offices on communal basis, the recruitment of any particular community
cannot be stopped entirely? If so, has the recruitment of Hindus been
totally stopped in the clerical staff of the Government of India Press, New
Delhi, under orders of the Controller of Printing passed in June or July,
1982? If so, why? -

The Honourable Sir Frank Noyce: The answer to the first part of the
question is in the affirmative. As regards the second part, an order was
issued by the officiating Controller of Printing and Stationery in July, 1982,
that recruitment to the next two or three vacancies in the clerical estab-
lishment should be made from minority communities. That order was
issued in order to redress communal inequalities.

Bhai Parma Nand: Is it not against the spirit of the letter of the
circular that was issued by the Government on the subject? ‘

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-

able Member must resume his seat if he wants an answer.

The Honourable Sir ¥rank Noyce: The order does not seem to be
entirely in conformity with the procedure prescribed by Government. 1
am having the matter examined, and, if I find that it conflicts with the
general instructions of the Government, it will be cancelled.

APPOINTMENT OoF HINDUS IN THE INDUSTRIAL ESTABLISHMENT OF THE
GOVERNMENT OF INDIA PrEss, NEw Drvrmi.

683. *Bhai Parma Nand: Is it a fact that the Hindus are not given
their due share of appointments in the industrial establishment of the
Government of India Press, New Delhi? If so, why?

The Honourable Sir Frank Noyce: I am not sure what the Honourable
Member means by a due share of appointments but I have no reason to
believe that Government's instructions in the matter of recruitment are
not followed in the case of these posts.

APPOINTMENTS MADE IN THE GOVERNMENT OF INDIA PrEss, NEw DELHI.

684. *Bhal Parma Nand: Will Government be pleased to give the
undernoted statistics regarding the Government of India Press, New Delhi:
(a) the number of compositors appointed in 1988, and the number
of posts given to each community; and
(b) the number of appointments made communitywise in the
sanctioned Industrial Establishment during the years 1930-81
and 1981-827?

The Honourable 8ir Frank Noyce: (a) 10; four Muslims, three Hindus,
two Christians and one Sikh. |

(b) In 1930-81, eight Muslims, two Hindus, one Bikh and one Christian:
in 1981-82, one Hindu.
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Mr. B. V. Jadhav: Have sppointments been made in this case also
on a communal basis? ' :

_ The Honourable Sir Prank Noyce: 1 understand, Sir, that in this case
the reason for the large number of Muslims who have been recruited to
these posts is that a few years back there wae an extensive re-organiza-
tion as a result of which there was considerable retrenchment. 'ﬁm re-
trenched men. huve heen given preference in accordance with the usual
procedure in this matter. )

RETERNCHMENT IX THE MILITARY ACOOUNTS DRPARTMENT AT
RAWALPINDL. v

6%5. *Bhai Parma Nand: (a) Is it & fact that retrenchment in the
Military Accounts Department, at Rawalpindi, was unusunlly heavy as
compared with such offices elsewhere?

(b) Is it a fact that in the course of retrenchment, there are cases in
which passed and woﬂ:&ualiﬁed sccountants have bLeen retrenched while
unqualified and unpa ones have been retained? ’

(c) Is it also a fact that the decision of the Retrenchment Board at
Rawalpindi with Colonel Prince as President was confirmped by, the same
officer as Military Accountant General? :

(d) Are Government prepared to hold an enquiry into the retrenchment
affair at Rawalpindi, or reconsider the cases of the aggrieved individuals,
giving themw & chancs to explain their cases?

The Honourable Sir George Schuster: (a) No; the number of compul-
sory retirements in the Rawalpindi office was proportionately less than in
the ‘majority of other Military Aecounts offices.

(b) No.

.(c) There was no formal ratification of the proceedings of the Selection
Boards. The conclusions of the Boards were accepted as final, subjeot to
the consideration of appeals preferred by individuals,

(d) Government see no reason for holding an enquiry. They will
continue, as in the past, to consider on their merits any appeals presented
by individuals.

Bhal Parms Nand: May [ know if these individuals have a right. of
appeal to the higher authorities in case of retrenchment?

The Honourable Sir Gearge Schuster: Which individuals?
Bhai Parma Nand: Individuals who are retrenched individuals who
think that they have been unjustly retrenched.

The Homourable Sir George Schuster: 1 belicve that in certnin cases
individuals who have been retrenched have made appeals. As I have
stated in my anewer, Government consider on their merite any appeals
80 presented,

Mr. Lalchand Navalral: Can they apply for revision when there is
no appesl? ‘

The Honourabie 8ir Geoxge Schuster: I did not hear what my Honour-
able friend asked.
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‘Sytiints yor Tie SvBsEor OF * Prastin OVILIZATION” Iv THE FNDLAN
CIviL, SERVICE EXAMINATION.
 686. *Kunwar Hajse Ismail Ali Khan (on behalf of Shaikh Fazal Haq
Piracha): (a) Will Government please state if it 8 a fact that the
syllabus for the subject of ‘‘Persian Civilization'' in' the Indian Civil Service
competitive examination held at Delhi and Rangoon in January, 1988,
provided that ‘‘Main stress both history and literature will be laid on period
1,000 A. D. to 1,500 A. D. Candidates will be expected to have a general
knowledge of Persia before 1,000 A. D. to 1,500 A. D. and from 1,560
A. D. to the present time’’'? : o
(b) If the reply to part (a) be in the affirmative, will Government please
state if they are uware that in the examination held in January, 1988, in
the subject of ‘‘Persian Civilization’’, Paper I, with the exception of one
question No. 8 in Geography, ezclusively, and Paper I1 to the extent of
half pertained to the period outside ‘1,000 A. D. to 1,500 A. D.”’? °

(¢) Tt o, will Government please state how they propose to remedy the
wrong thus done? 4

(d) Will Government please state jf they have comsidered the advis-
sbility of holding a fresh examination in the subject; if not, why not?

The Honourabie Sir Harry Haig: (a) Yes.
(b) No.
(c) and (d). Do not arise.
INAPBQUATE REPRESENTATION OF MuUsLiMS IN THE GENERAL Post
Ormnon, KaracHI.

687. *Seth Haji Abdoola Haroon: (¢) Has the attention of Govern-
ment been drawn to the Daily Alwahid of Karachi, dated the 11th January,
1988, in which an article has appeared, stating among other things, the
inadequate representation of Muslims in the General Post Office, Karachi,
and the probakility of discharging a Sindhi Muslim youth from the above
office ?

(b) Are the contents thereof correct?

. (c) Do Government realize the necessily of an adequate representa-
tion of the locals in the Postal Department of Karachi and, if so, what
specific action do they propose to take to safeguard their interests, parti-
oularly of the Muslims, who form very meagre number in the Department

concerned ?

The Honourable Sir Frank Noyce: (a) and (b). Government have not
et seen the article in question but if the contents are as stated by the
ber, and the official referred to himself considers that }:e
has a grievance, he will no doubt represent it to the proper authority
through the usual channel. T am sending a copy of the question and of

my answer to the Head of the Cirele.

(¢) Gavernment have no reason to believe that the existing orders re-
¢ locn] men as candidates and the reservation of

garding the recruitment o f 3 es & Ve .
every third vacancy for recruits belonging to minority communities, in-

‘he Muslims, in the Posts and Tele'graphs subordinate services. are
;‘;;d‘ll:;ing urfi;u‘l';s followed and in these circumstances, do mot propose to

take env action in the matter. .

¥y
Honourable Mem
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Teaypssap oF TH8 Cxrrear Pusricamos Beawcr reoat CALOOTIA TO

088, *Xunwar Hajee Ismail Al Xhan: (a) Is it « fact that the Central
- Publicstion Branch has been transferred from Caloutta to Delhi?

(%) What amount has been sanctioned by Government for its transfer?

() What privileges and concessiong have been granted to the staff?

(d) Is it a fact that some of the privileges and conocessions granted to
the staff of the Accountant General, Posts and Telegraphs, Director General,
Posts and Telegraphs, Imperial Revord Department, etc., on the ground of
_transfer have been refused to the staff of the Central Pubhoat:on Brlnch?

(e) Is it a fact that & memorial was submitted toGovammantoy
,thepeumnmtst.ﬂofthe(}enm‘l‘ubhowoa Branch praying for an
advance ingrement of Be. 40 for clerks on pay above Rs. 100 and Rs. 20
for those below Rs. 100 usually granted on such transfers?

(f) Is it & fact that the said memorial was turned down by Government?
It so, why?

(9) If financial stringency stood in the ws ting the full con-
cessions to the staff, whyha?theoﬁoobeen mcﬂhul]unohm?

(k) Are Government aware that an average margin of Rs. 50 and Rs. 28
aMttgthemt&ntsandole&.MMMg%aﬂ

e cuts

(i) Are Government aware that the aaid margin is wholly inadequate
oven for bare subsistence? 7 >

2 Intofactthstasurphnofa few crores of rupees have been
adumbrated in the Central Government Budget for 1982-83? If so, do
Government propose to consider the case ,favoumbly and grant the oon-
cessions in the shape of advance increments?

* The Homourable Sir Frank Noyoce: (a) Yes.

(b) Rs. 1,80,000.

() (1) A bonus of two months’ pay subject to s maximum of
Rs. 200.

(2) An advance of two months’ pay recoverable in 13 monthly instal-
ments,

(8) Travelling allowance for families following within s year,

(4) Double third class fare for inferior servants,

(d) and (¢). Yes.

(f) Yes, because Government did not ooxwder that the’ cireumstances
justified the grant of the request.

(9) The attention of the Honourable Member is invited to the
ings of the meeting of the Standing Finance Committee, dated the 19th
February, 1982, Volume XI, No. 17, pages 492—494, in which full reasons
are given for the transfer.

(R No.

(1) Does mot arise.

(/) The Honourable Member is aware of the budget position. Govern-
ment do not propose to grant advance increments,
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Trawsrsr or THE CENTRAL PuBLIOATION BRANCH FROM CALGUTTA TO

689, *Eunwar Hajee Ismail Ali Khan: (o) }s it a fact that the
‘temporary staff of the Central Publication Branch after serving for about
four years were discharged before their transfer and reappointed at Delhi
ot & much lower pay? A '

(b) Is it a fact that to the men so reappointed and having such an
appreciable length of service no conocessions ﬁave been given?

(c) If so, do Government propose to consider the case of the temporary
staff sympathetically in regard to condonement of the break in their service
and the grant of the usual concession3?

The Honourable 8ir ¥Frank Noyce: Certain men of the temporary staf
'who were to be discharged on tke termination of their appointments at
Calcutta asked for re-appointment to the Delhi posts, which in some cases
carry lower rates of .pay, and offered to travel to Delhi at their own
expense if ttey were given the appointments. The Controller accepted
this offer. Ag the offer was a voluntary one no question of further conces-
-sions arises. As I explained in answer to Haji Chaudhury Muhammad
Ismail Khan's unstarred question No. 187 on 14th November last, it is
witkin the competence of the appointing 'authority to condone any
interruption in service of the men so re-employed.

ExzMprioN FEOM DUTY ON SUNDAYS OF TELEGRAPHISTS TEANSFERRED
BnngumemmmOmcnm CALcUTTA GENERAL Post
CE.

690. *Mr. 8. 0. Mitra: (a) Is it a fact that the telegraphists who have
been transferred from the Central Telegraph Office to Calcutta General
Post Office -have been exempted from attending office on. Sundays?

(b) If the reply to part (a)be in the affirmative, will Government be
pleased to state why these telegraphists have been exempted from duty
on Sundays, although other clerks of those offices have to attend duties
-on Sundays? '

(c) Do Government propose to issue instructions directing these tele-
graphists to attend Sunday <duties im order to minimise the hardship of
the other clerks of those offices? If not, .why not? v -

Sir Thomas Ryan: (a) to (c). Government have no information. The
‘matter is within the competence of the Head of the Circle concerned to
whkom a copy of the question is being sent. ‘

RETRERCHMENT IN THE PoSTS AND TELEGRAPHS DEPARTMENT.
601. °*Mr. 8. 0. Mitra: (a) Will Govérnmnent be pleased to furnish a
-statement showing the total number of (i) selection grade posts, (#) clerks,
(iii) sorters, and (iv) postmen, retrenched up to the 81st January, 1983?

b) Will Government please further fixmi'sli a statement showing the
totag r)mmber of (i) Telegraph Masters, (i) Telegraphists, (iif) Engineering
Supervisors. and (iv) Engineerifg Officets, retrenched up to the 81st
January, 1938? : bor of () -

¢y Will Government please alto state the total number of (1) Superin-
‘ten(g?nts. lof Post, Offices or Railway Mail Service, (ii) Superintendents,
Telegraph Traffic and Engineering, (i) gazetted Postmasters who have

been retrenched up to the 81st January, 1938, and the total savings effected ?
. . B . 2
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Sir Thomas Ryan: (a), (b) and (c¢). The latest date for which figures
are readily available is the 30th Novembcr, 1982, and a statement containi
them is laid on the table. TLough the statement does not classify the
personnel exactly on the lines of the Honourable Member's question
(Government hope that it will meet his requirements as the collection of
more detailed information would involve a great expenditure of time and
labour.

Statement showiag the aumber of appointments abolished of :

(a) 1. Selection grade posts,
e Olc;ka ond sorters (including Sub amd Bramch Postmasters, Supervisore,.
etc.),
3. Postmen (induding Head postmen and Village postmen),
(6) §. T'elegraph Masters,
8. Telegraphists,
6. Bngineering Supervisors,
7. Engineering Officers (mom-gacetted subordinates),
{c) 8. Superintendents of Post Offices and Railway Mad Bervice,
9. Superintendents, Telegraph Trafic (iacluding Deputy Superintendents),
10. Engineering Officers, Gazetted (including Divisional Assistant Engineers,
Canstruction, Junior Blectrical Enginsers, Deputy Assistant FRilectrical’
Engincers, Deputy Asristant Elec'rical Engineers, Phomes, etc.),

11. Postmasters, Gasetted,

for the period from the beginning of RetremcAment up to 30th November, 1932.

Names of categories of posts or of Number of offieiale
officiala. retrenched.
(a)
Seloction Grade Posts . o . . . . 147
Clerks and Borters (including Sudb and Branch
Postmasters, m) . ° . . . . ’.2’.0
Postmen (including Heed and Village Postmen) . 1,787
®
Telegraph Masters . . . . . . 48
Telegraphists . . . D . . . 166
Engineering Suporvisors . . . . . 18
Engineering Officers (non-gasetted subordinates) , 284
©
8 intendents” of post offices and Railway
um . . . . . o . . 23
Superintendonts, Telegraph Traffic (including }
Deputy Superintendents) . . o N . 8 | Total savings
. . offeoted—
p;?ineeﬁng Officers chettod (inoluding Assistant Re. 20,148 per
ngineers, Construoction, eto.) . . . . 10 mensem.

Postmasters (Gazatted) L J
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. Mr. D. K Lahiri Ohaudhury: Is it not a fact, Sir, that there is
inefficiency in the engineering staff of the Telegraph Departinent? May
I kmow what are the ‘academical qualifications of the engineering officers
in the Telegraph Depurtment? - »

Bir Thomas Ryan: I am afraid I shall require notice of that question
if I am required to give a precise answer.

4 Mr. D. K. Lahirl Ohaudhury: Are they quite officient to discharge their
-duties ? i

8ir Thomas Ryan: As far as I know, the officials are genersally
-efficient.

Mr 8, 0. Mitra: Are not the Government of India aware that there is
in the public mind an impression that the engineering staff of the Tele-
graph Department has not been properly retrenched? That is the reason
why I want these figures.

8ir Thomas Ryan: I have reason to believe tkat such an impression
goes revail. 1 also believe that it is entirely unfounded, and I think if
e will give me an early opportunity, it will be possible to satisfy the
Honourable Member, and I will give him precise figures stowing the men
retrenched in the different branches.

RESUMPTION OF THE SEA PosT OFFIOE ON THE BoMBAY-KARACHI MAIL
STRAMER.

602. *Sir Leslie Hudson (on behalf of Mr. D. N. O’Sullivan): (a) Is
it not a fact that the Sea Post Office on the Bombay-Karachi mail
steamer was discontinued on the nssumnption that an annual saving to
Government of approximately Ra. 52,000 would be effected ?

(b) Is it not the case that the subsidy paid by Government to the British
India Steam Navigation Co., Ltd., includes the cost of accommodation on
the ship for the Sea Post Office?

(¢) If the answer to part (b) be in the affirmative, is it not a fact that
the actual saving to Government would he approximately Rs. 14,000 and
not Rs. 52,0007

(d) If the virtual saving is approximately Rs. 14,000, are Government
pared to consider the resumption at a very early date of the Sea
Post Office?

Sir Thomas Ryan: (a) Yes. )
(b) Yes, but a saving under this head is anticipated on the renewal in
1984 of the contract for the conveyancs of mails by sea.

(c) No. The average immediate saving is approximately Rs. 19,286 a
year exclusive of leave and pensionary charges.

(d) As nlready explained the immediate saving is considerable end it is
expected that it will be materially increased next year; in these circum-
gtances Government regret their inability to resume the system of & see
post office on the Bombay-Karachi route.
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Mr. X. P. Thampan: May I know whother this post ~office deals.
solely with foreign mails or with inland msils also? ‘ '

Sir Thomas Ryan: The Sea Post Office used to deal with foreign
x::is——nc;: only foreign mails, but foreign mails was the principal part of
their work. ‘ ' '

InrProvEMENT OF THE LONG Distaxce TELEPHONR LINB BNTWEEN
Karacmr AxD BomBaY.

603. Sir Leslie Hudson (on behalf of Mr. D. N. O’Sullivan): (s) Are
Government aware that the long distance telephone line between Karachi
and Bombay is continually out of order? '

(b) Are Government aware that the service on the long distance tels-
phone between Karachi and Bombay is #0 uncertain that it is of little or
no utility to those who endeavour to depend onm it for business purposes?

(c) If the answers to parts (a) and (b) are in the affirmative, do
Government propose to take steps for the early improvement of tbe
said long distance service?

Sir Thomas Ryan: (a) and (b). Government are aware that service on
this trunk line is unsatisfactory and progressive steps have been taken to
improve it. These include the provision of another repeater which was
ordered some months ago. It is expected to arrive very shortly and will
be installed at once.

(¢) Government snticipate that the measures now in progress will be
effective bug in addition they have under consideration a scheme for

viding & more direct trunk teleptone route between Karachi an
%ba: y via Ajmer and Ahmedabad. It is feared that owing to financial
considerations this may not be practicable in the near future but in the
meantime all ible action will be taken to make the trunk service
between i and Bombay, now maintained over a single pair of wires
nearly 2,000 miles in length, ss reliable as circumstences permit

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
Smooxp StacE—contd.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The House
will now resume consideration of the second stage of the Budget. In
accordance with the arrangements made yesterday, Demand No. 28 will
be taken up for consideration this morning under & cut motion on behalf
of the Nationalist Party to be moved by Mr. Amar Nath Dutt. I would
remind Honourable Members that the consideration of this Demand must
be finished before the Luncheon hour.

Dmuanp No. 28—Exzcurrve CounorL.

Mr. Deputy President (Mr. R. K. Bhanmukham Chetly): The motion
before the House is:

"Thatiumnotexondlng Rs. 77,000 be granted to the Governor General in
Omdl,toddnymeh:cinvhichﬁnmlnmmo! t during the year
ending the 31st day of March, 1934, in respect of ‘Executive Ky



THE GENERAL BUDGET—LIST OF DEMANDS. 1687

Retrenchment and Indianisation of Services and Reduction of Pay for
Future Entrants, '

Mr. Amar Nath Dutt (Burdwan Division : . .
ir, 1 bog to move: ( ivigion: Non-Mubammadan Rural):

“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

1 have given notice of this motion in order to discu
re:;irent(izhmm;t a.ndf cognate matters of Indianisation of
reduction of pay for future entrants. It is not neces
that our B}xdget exceeds the resources of our people, ant:iarvs;hfeox: v?:eret:a:z:y-'
ber that within the last 12 years about Rs. 140 crorcs of additional taxation
have been imposed upon this impoverished country, surely the reprecenta-
tives of the people have a right to ask for retrenchment of the expenditure
of the Government. Retrenchment can be effected both by not under-
taking unprofitable schemes and by a reduction of the emoluments of
office. I submit that there has been extravagance all round and there has
been no earnest attempt to reduce the expenditure in order to give
some relief to the Indian tax-payer. Various Departments, during
the last decade, have come before the Government with various
proposals which entail beavy expenditure and they were sanctioned
with the result that the people have had to pay additional
taxation. As I have already submitted, every one in this House knows
that there has been for the last 12 years an enormous increase in the burden
of taxation. Besides this, we have to comsider the question of retrench-
ment from two points of view. We can reduce our expenditure by reducing
the number of men and also by reducing the salaries. At the outset I
must say that I am not for the retrenchment of a single individual serving
in the Government of Indis or in any Provincial Government. When you
remember the great unemployment facing us in these times of economic
distress, I believe no one will subscribe to the view that any man, who is
in the service of the Government, should be driven out of that service and’
asked to find a living elsewhere which is now a days so very hard.

Mr. Lalchand Navalral (S8ind: Non-Muhammadan Rural): Even though
there is a surplus?

s8 the question of
the services and

Mr. Amar Nath Dutt: Yes, mv Honourable friend has made a ve
pertinent remark that ‘‘even though there is any surplus’’. S8ir, I do n
think Government will admit that there have been surplus men in any
Department of the Government. Whenever they entertain more men, they
say, we have amalgamated two offices and the urden of certain work l:}u‘
fallon heavily upon a particular individual—that is the ground on which
they comse. So, the question whether there has been any surplus of men
or not does not arise. |

Mr. Lalchand Navalral: But what is the Honourable Member's own
opinion about this? He has gaid several times tHat the top heavy admi-
nistration should be curtailed.

' ar. Amar Nath Dutt: Tt is one thing to speak of the top heavy
administration and say that there are surplus men among the Treasury

Benches, and another to say that in the office of the Director General of
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[Mr. Amar Nath Dutt.]
Post Offices thare aré surplus men drawing poor salaries of Rs. 200 or 800
or Rs. 50 or Rs. 680 per monthi. Ot cburse, it my Honourable friend had
directed my attention to the officers ai the top of the ladder, I wobld
have agreed with him. What I beg to submit is that teking the services
a8 a whole I am not aware that there is any surplus of men. We must
also give this much oredit to sthose who have to administer our affsirs in
this country that they are only taking men as are necessary end do not
burden us with expenditure which is unnecessary, That being so, I
to :submit that retrenchment can be viewed—at least that is my view
I submit that view before this House for its considerstion, 1 do not say
that that is the only point of view whith is correct and that Homourable
Members, who hold other views as my Honourable friend over there, are
incorrect, but what 1 to state is that in these days of unemployment
when we have thousands of graduates coming out of our Universities and
find them without einployriient, it leads to some difficulty in our society.
There are officers imder tHe Government who would say that these dis:
contented gradustes ure ubed ag a lever for political purposes. But I shall
not discuss any pblitics when Y am speaking about retrenchment. What
I desire to submit i that salaries of over Rs. 1,000 s month can certainly
be reduced in a bountry like Indis. I am not going down to that fign
which has been laid down by that sainf who is ow in the Yaravads Jail.
I would, say this that in s country Iike ours salaries ranging from
Rs. 1,000 to Rs. 2,000 are enough for officers however high their position
@" N‘l

Mr.B. V.Jodhav (Bombay Central Division: Non-Muhsmmadsn
Rural): Four times as much as Mahatma Gandhi's scale.

Mr, Amar Nath Dutt: ] have already said that I am not willing to go
to that level which has been given out by the saint of the Yaravads Jail
who is in the custody of my urable friend, Sir Harry Haig. 1f the

le Member thinks that he being in his custody 8ir Harry Haj
m.a&bo'sblotoponmdehimtoeome up a little higher, I have no quarre
with him. Be that as it may, salaries of over Rs. 2,000 should be only
to men of exceptional ability snd men who may ba termed experts in
certain branches. Bul ordinary graduates, however brilliant their Univer-
sity career may be, ought to be satisfled with a scale of Rs. 1,000 to
Rs. 2,000 and, if they are more ambitious, they can go to other professions
than Government service. ' v

Then there are several smaller items of expenditure from which Govern-
ment could eflect savings. 1 may mention, ss an instance, the Simld
exodus, abcut which my friend, Mr. Gaya Prasad Singh, fecls so strongly.
Then there are the saloons of the Executive Counciliors, whole first class
compartments for officers and such other things. A wholesale reduction
ought to have been made in the salaries over Ra. 1.000. It is impossible to
reduce salaries below Rs. 1,000, at least to the same extent as the higher
salaries. The reduction of expenditure on account of retrenchment has not
come up to the figure we would like to have. Thdt being so, T may be
excused for saying that the Government do not seem to be earnast sbous
retren'chment.q What T want is a drastic reduction in the salaries of all
Ehe bigher Government officers. Here. of course, such catch phrasss as

sanctity of contract”, “‘faith in the certainty’’ and *‘security of service’’,
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and #o on, will come in. They have been sufficiently dealt with in the
various committee reports. I may refer to certain observations of the Joint
Select Committee before the Government of India Act was passed. They
-observed : s Lo

. ““The Committee think that every wg:ecaqtiqn should be taken to secure to the
public servante the career in life to which they looked forward when they were
recruited and they have introduced further provisions into this clause to that end.”

The further provision ig section 96B of the Government of India Act.
i shall not read the provisions of the Government of India Act, but I ghall
only remind this House that it contains provisions for those men who
were appointed before 1919 by the Secretary of State in Council, that they
-ghall retain all their existing and accruing rights or shall receive such com-
pensation for the loss of any of them. Not being satisfied with this, they
make a further provision about pensions and say ‘‘Nothing in this section
or in any rule thereunder shal] prejudice the rights to which any person
may be entitled’’, and so on. That policy and that principle has been
enunciated more than once and, even in the Lee Commission Report, we
have this observation about the security of the services:

*‘Government should pay so much and so much only to their employees as is necessary
to obtain recruits of the right stamp and to maintain them in such a degree of
comfort and dignity as will shield them from temptation and keep them efficient for
the term of their service.”

1 am not at once with the observations contained here. The scale of
-comfort and dignity varies with the race of the individual and the society
in which be is born. We have seen sons of rich men who have been
reduced to poverty and who have had to adopt a low standard of life. We
know sons of poor men growing rich, who adopt a higher standard of life
and, if one were to say at this age that dignity can be preserved only by
giving the man a sufficient sum of money, then nobody would subscribe
to that view in this age. Then, as regards the question of shielding from
temptation, I think, what is meant is the taking of bribes. I remember,
when the Retrenchment Committees were sitting, certain officers of a
Provincial Government thought that I was one of those who was working
mischief to them and that I was responsible for the ten per cent cut,
and so on. One of them was a Member here. His place has now been
taken up by another. That gentlemen said: ‘‘Oh, you can reduce salaries
to any extent vou like, but only take away certain sections in the Penal
Code, namely, the section about teking bribes’’. I told him that honesty
does not depend upon the salary you get, but it depends upon
one's character. You will find a man getting Rs. 15 a month
who is incorruptible, whereas vou will find men drawing higher
salaries yielding to temptation. When I joined the Presidency College,
there wns a gentleman there who was drawing a salary of Rs. 400; his
highest ambition as a member of the Indian Educational Service was to
become a Director of Public Instruction on Rs. 2,500. But that gentleman
rose to Re. 80,000 a vear, yet he was not satisfied with the high salary.
Sir Robert Walpole is said to have observed that every man has his .price.
It is only the fear of exposure, prosecution and dismissal that acts as &
check. Tf the amount is  sufficiently high, very few will not succumb to
the temptation, therefore T think shielding from temptation should not be
the ground for giving higher salaries.
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_Mr. B. 8. Sarms (Nominsted Non-Official): What is your price”

Mr. Amar Nath Dutt: Well, I think, my price is known to litigants
in Bengal and my friend will know it when he comes to me with & case.

Mr. O. O. Biswas (Caloutta: Non-Muhammadan Urban): He is pro-
bably asking for your Delhi price.

Mr. Amar Nath Dutt: That is BRe. 20 a day. 8ir, in order to reduce
salaries, it may be that we may not have that large number of foreigners—
Englishmen and others—in the services under the Government of India.
Only such Englishmen or other foreigners may be taken into the servioe
of tine Government of India whose services are necessary for special posts,
88 for example, financial experts like my Honourable friend over there,
and also, if I may say so—I do not know whether every one will agree
with me, and I cannot say that I sm by any means of that opinion—
for the preservation of law and order which is looked after by my Honour-
able friend, Sir Harry Haig. Be that ss it may, I submit, there should
be all-round Indianization of the services in order to get down to & reduced
scale of expenditure on the pay of the services. Anyone wishing to serve
in India must try to approximate to the Indian standard of life in order
to reduce their soale o? expenditure s great deal. Sir, Indianization has
been a topic on all sides of this House for a very long time, but in spite
of that. that prooess has not at all been going on rapidly as we all desire.
8ir, I shall, in this connection, quote a few lines from the Report of the
Central Committee to illustrate my meaning:

‘“In connection with the recruitment of the services, it is clearly inconsistent with
the principles of responsible government that such recruitment should be vested in
any authority outside India. We, therefore, propose that recruitment for the services
should be in the bands sither of the Government of India or of the Provincial

, 88 the case may be, and that the Governments concerned should be
free to choose their own agency for this purpose.’’

That was the recommendation of the Central Committee of which my
Leader was one of the members. 8ir, I submit that the whole of the
Government of India should be Indianized to an extent such as will leave
only a few posts for bond fide experts to be imported from elsewhere on
high salaries and that those salaries should be less than what they are
now. The expenditure of the Government of India can in this way be
reduced a great deal. Another thorny subject connected with this motion
concerns the pay of the future entrants. Now, I submit that the pay of
future entrants should be commensurate with the capacity of the people
to bear it, and I bag to submit that their pay should be fixed on the scale

which was prevalent before 1858. With these words, Sir, I beg to move
my motion.

Mr. Deputy President (Mr. R. K. S8hanmukham Chetty): Cut motion

moved :
“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

Mr. Lalchand Wavalrai: Sir, 7 dosired to speak on this cut motion,
but not at this stage. However. after hearing the Honourable the Mover
of this cut motion, I thought T must get up to speak at this momens.
Bir, o far as this cut is concerned, I should not be misunderstood that I
do not approve of the motion, or that I have no suppart for it: on the
oontrary, I have every reason to support it. My Homourable friend reised
first, the point of motive for the retrenchment proposed. Sir, I entirely
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subseribe to what he said with regard to it. S8ir, we all know that India
is over-taxed; we all know that from year to year Government have made.
it their habit to increase these taxes, and if there is unemployment or the
people are in distress, who can say that it is not also on account of this
increase in taxation? Therefore, Sir, it is very necessary that we should
ask the Government to carry on their administration with economy. The
underlying motive of the cut is absolutely sound. Then comes the question
of the method of the retrenchment. Here, I am afraid, I do not agree
with some of the suggestions made by my Honourable friend, the Mover,
but I should not be understood to differ from him substantially. I have
my own views fon certain suggestions which the Mover made. Sir, with
regard o retrenchment, I think attention should be directed first towards
the curtailment of the number of officers.  Sir, it is urged that if any
retrenchment by reducing the number ig going to be made, it will add
to the volume of unemployment at present, but on that account we
should not shirk the task of curtailing the number of redundant officers.
8ir, my Honourable friend, the Mover, felt an apprehension, and I think
he had good reason ‘for that, that when we ask that there should be re-
trenchment by the curtailment of numbers, the Government will curtail
only the number of subordinates. I think my Honourable friend had
good ground for such apprehensions, but what I ask the House to consider
is that if. by curtailing a number of superior posts, a number of sub-
ordinates’ posts is also retrenched, we must nevertheless go on whole-
heartedly for such curtailment.

Now, first of all, I suggest that certain Departments, which have
been split up, but were formerly joint, should be re-amalgamated. 8ir,
we know that the work was going on quite well under the old conditions
and that in prosperous days, when we had no deficit Budgets, Govern-
ment never thought that the surplus should be kept in reserve or that it
should be directed to relieve India of the large amount of debt that is now
shown to be outstanding against it, but they went on increasing their
officers all round. Any officer who just came in and wanted to enter the
servico was patronized and thus it became necessary to separate the
Departments. That was a wrong policy and we are suffering for that now;
and when we ask that the old system should be reverted to, the reply is
that there is so much of work, that officers are sitting long hours at t{ten-
desks and are over worked. Sir, all that is only unreal fear and unreal
explanation. Sir, I know it is quite possible to carry on with the old
system : for instance, take the case of the Board of Revenue. The work
of that Board was being done satisfactorily with a Secretary to the Gov-
ernment being in charge of it. Now we see that that part of the Govern-
ment Department has been split up into a separate unit with two
Members of the Board and a Secretary and establishment. Why should
it have been engaged, in these days of economy and depression? The old
system should be reverted to.

8ir, in the like manner I also object to the Tariff Board. This Tariff

13 N Board work was also being carried on formerly by a Secretary.
90N But now we have got so many Members of the Tariff Board on

very high ssalaries and the Board is being continued from year to year.
We are often told that the Board is going to end, but, any how, some work
is found for them and the Board is kept alive. Does this indicate any
desire of Government to make retrenchment? I need not take the time
of the House by going into many other instanees, but it -eannot possibly
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bé denied that there are officers in the Buperior Services who are un:
necessary. And when Government say .that there are no unnecessary
afficers, the Honourable the Mover eaid that that question did not arise,—
& remark with which I do not agree.

Then, coming to retrenchment in salaries, I submit that it cau be dotie
only in respect of Superior Services.  Retrenchment Committees were
appointed, but they had no hand ih retrenching Superior Services. The'
Betrenchment Committees examineq the problem and they came to the
oomclusion that retrenchment must be made. But Government cuine to
the conclusion that in the case off their own staff, a ten per cent. cut
should be made, and they have now thought it necessary to restore five
per oent. of the cut. I submit that the salaries of the Superior Servicés
ocan nevertheless bear a large cut. Then, Bir, if they only retrench
salaries, I o not think they are going to derive any very great help to
balance the Budget or to have any saving for the nation.building Depart-
menta.

Then, another method of retrenchment is to Indianise, and I submit
that no serious attempt is being made to that end. I admit that some
places, which were reserved for Furopeans cnly and were enjoyed by them
alone, are to some extent now belug given to Indians, but what I submit
is that there should be a greater a t in that direction, and ¥ they
Indianise the offices, the Indian officers will work on lesser salaries than
are now being drawn by Eumppean officers. If economy is made in that
manner, then only it could be said thet ecpnomy of a substantial nature
bas been done. With these words, I support the motion.

Diwan Bahadur A. Ramaswami Mudaliar (Madres City : Non-Mubam-
madan Urban): Bir, it is with considerable hesitation that I venture to
take part in this debate, because I have not had the advantage which
members of the General Furposes Retrenchment Committee have had of
examining in minute detail the Budget of the Government of India on the
civil side, and of making recommendations for finding sources of retrench-
ment. If I, therefore, join in the debate, it is merely to pus forward
some general considerations and not to take any partioular item where I
feel quite safely and securely that retrenchment may be carried out.
Viewing the Budgets of the Government of India for the last few years,
noting the tendency of the times, certainiy realising the economic condi-
tion of the world today. I do not think the Honoursble the Finanoe
Member or any of his colleagues will find it essy to justify a budget of
this kind, specially when the revenues of the country are bound to go
lower and lower. The Honourable the Finance Member kmows,—none
better,—that the mainstay of the revenuss of the Government of Indis
today is the Customs revenue. T do not know how far the poliey of
protection will continue to sway the counsels of (Government and be
accepted by future Assemblies of the country. But T do venture to look
forward to a dav when there will he more realistic fights between free-
traders and protectionists in this eountry, when interests represented
by the producers of raw material on the one hand and the interests repre:
sented by the consumers on the other will ally themselves agninat the
industrialists and the commercial men in vindicating & polisy of tres-trade.
Bir, these are tendencies which have to be taken note of by every Govern-
ment. The general level of expenditure is such and the growth of
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diminishing returns of revenue are also such that none can venture to
look forward to any long period when tue present scale of expenditure
ean be continued. We have seen how in various countries attempts are
being made to balance their Budgets; and though few countries are in the
position in which Indin is tcday and ore able to present a balanced
Budget. I stil] venture to think that other countries have taken steps in
the direction not merely of increasing their taxes but, what is far more
important, of reducing their scale of expenditure. I think the time has
come, Sir. when apart from the retrenchments that have been carried out,
the  whole position of the expenditure of this Government has to be
reviewed and scalegs of expenditure have tn be lowered down.

We were told two vears ngo that so far as new recruits to the services
were concerned, the revision of scales was under contemplation, but we
have yet to know what steps have been taken and when the new revised
scales of expenditure are going to be brought into operation. The matter:
is of some importance, Sir, %ecause whatever the new constitution is
going to be, it is bound to start under very unfavourable circumstances
unless the scale of expenditure, both in the provinces and in the Centre,
is considerably reduced. Hereafter, nnder the new constitution, the
Provinces are going to have services entirely under their control except
for iwo All-India Services, the Civil Service and the Police Service.
And it is not a far remote idea that in organising their provincial services
the Provinces will take note of their own resources and revenues and,
therefore, try to revise the scales of salary so that they might meet the
expenditure within the revenues which they can raise. A very important
question arises, therefore, as to what should be the relation of the Al
India Services to such Provincial Services. In the past, scales of pay
of the Civil Service generally regulated the scales of pay of all Provincial
Services also, and it was right that it should be so. The District Magis-
trate was the head of the district drawing Rs. 2,500, and there way
bound to be a certain parity,—if I may say so, not in the sense of
€quality, but in the sense of appropriateness,—between the scale of pay
0? the District Magistrate and the scale of pay, say, of the District Ju
or of the Subordinate Judge, and so on. But in the times that are
coming when the Provincial Services will be entirely under the control
of the Provincial Governments. if the scales of pay were such as would
be suitable to the revenues of the provinces, then I ask myself what
should be the ratio between the scales of these Provincial Services and'
the scales of the newly recruited Indian Civil Service and the Indian
Police Service. I am venturing to make these observations, because:
T know that the question is now under consideration, and ome of the
aspects that I should like to be considered in reviewing the scales of
salaries of the Police and Civil Servicas is their relationship to the
newly reorganised Provincial Services. T min sure. miv Honourable friend,
the Fnance Member, who some time ago convened a conference of
Finance Members of the various Provinces, would have had this aspect
brought to their notice. '

Then, Sir, there is also another subject to be taken into oonsi&eajation.
The Government of India have followed in general terms the policy of
the Government of Great Britain with reference to organising their
expenditure. We have often in this country—I myself have been one

of the most frequent—complained against expenditure in' brick and mortar,

but when we fo to England, we realise that it is one of those evils—

if it be an evil—which has been transmitted to us from the example of
the Government in Great Britain. They believe in substantial structures.
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We ' do not believe in. that. They believe in a house like this. 1 do nob
imow how many years these houses are going to stand. I hope no
bricks will fall on us in the course of cur life-time extended, but they
‘believe in these substantial struotures, end in & scale of public works
axpenditure which is altogether umsuitable to this country. These things
also bave to be revised. I am ventuning to state that it is not by
economy here and economy there, by retrenching a few officers or by
retrenching a few subordinates in this part or in the other part, that the
.veal soale of expenditure of the Government of India or of Provincial
Governments can be brought down, but by s thorough overbauling of
the whole system. If I were to go through the finances of the Provincial
Governments and examine Bombay or Bengal, then I would have a very
difficult tale to tell of the way in which those administrations are being
carried on. But that is not my sphere, and I do not think it will he
right on my part from this place to animadvert on the policy that is
Jbeing pursued by the Provincial Governments. I venturé to think that
if the Government of Indis were to lay down their own policy clearly
and unmistekably and in a way so to adjust its policy as to suit its
revenues, the Provincial Governments will certainly learn a lesson thereon
and so also adjust their own expenditure. Centralisation has been carried
on far in excess of what is necessary. Tomorrow we will have an oppor-
tunity of discussing the Army Budget aud of trying to show ‘that in the
Army in spite of great efforts that have been made, which I thankfully
acknowledge, by some of the military authorities, there are others who
have not been e%ually responsive to the cull of duty and to the demands
msade by the public '

Bpeaking of the Civil Departments of the Government of India, I
venture to think that red tapism hag run riot throughout the services,
the process of noting—the existence of sn interminable array of inter-
mediate officers who must note on many things before you can pass
your orders—ig really responsible for the large expenditure in the oivil
department. You have to ﬁ) back to a simpler state of things, when the
District Officer or even 8 Member of the Governor General's Executive
Qouncil was more in touch with public opinion, he had direct orders
g;;sued on many subjeets without haeving to go throu;zh the interminable

e of secretarial notes and when he was believed, it 1 may venture to
say so, to take a more dispassionate view of the problems that were
presented to him. '

My Hounoursble friend, Mr. Mody, says that they may sit under &
tree and dispense justice. I hope that in any case they will not follow
the example of the Bombay mill-owners who sit far away in the wilderness
from which they carry on their business unsuccessfully. :

Now, 8ir, I am not one of those who believe that elementary simplicity
can be restored in these matters, that life can go on as it used to somse
80 or 40 years ago, and there is no need at all for a complex machinery.
The things that have taken place during the last few years, the adjustments
that have been necessarily made involve a more complex administration
than that which used to exist some 80 or 40 years ago. I realise the
necessity of it, but I venture to think that it may too easilv be overdone
that this complexity, while in one sense und a verv artificial sense lesds
to efficiency, it may in a human sense nnd in & realistic sense lead also
to certain deterioration in thet very efficiency for which you and I stand
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in common. Therefore, Sir, on a motion like this I feel that the utmost
that I oan do is to sound a note of warning that the policy of Govern-
raent with reference to many of these matters may be revised and,
in that revision of policy, lies the real salvation of this country, the real
bope for fruitful economy to be carried out.

Bir, we do not know what may happea in the very near future. The
surrencies of the world are facing a crisis and are tumbling down. The
greatecrigis that has overtaken America has so far had no effect on this
country. I am certain that it is engaging the attention of the Honour-
able the Finance Member. What the re-actions of the moratorium in
the States and the possible departure from the gold standard of America
may have on the linking of the rupee with the sterling and on the Budget
that the Finance Member has framed 1 am unable to say. I have an
uneasy feeling that we may some day wake up to a crisis just as we were
Taced with in September. The only consolation that I feel is in the
fact that throughout the British Empire there is a commop standard and
that to that extent the linking of the irupee to the sterling' may today
‘prove a greater blessing than what it appeared to be in September, 1931.
I recall the words of the Chancellor of the Exchequer, Mr. Neville
Chamberlain, when he spoke on the Ottawg Agreement in the House of
Commons and stated that the British Fmpire standing together on a
-common currency like the sterling may yet be the only portion of the
world standing on safe and dry ground, and that it may-be in a position
1o lend a helping hand to pull out of the morass many other countries
of the world. Within the last few days what has been happening in
Amerioa lends a little support to the theory which Mr. Neville Chamberlain
put forward. But, whatsoever it may be, not trying to -indulge in high
‘finance and higher politics, I hope the Government of India will take
note of the times and that they will really make an effort which they alone
-can do and not any General Purposes Retrenchment Committee at over.
hauling policies and at trying to so adjust their new policies as to make
the administration less cumbrous and lese expensive than what it_is.

Bir, I support this motion.

Hony. Oaptain Rao Bahadur Chaudhri Lal Ohand (Nominated Non-
“Official): Sir, there is one aspect of the recruitment of services or of
Indianization that has not been put forward before this House. The
‘backward communities, vis., the agriculturists and the military classes are
all ignored in the recruitment of services, particularly in civil departments,
and Indianization is, in practice, another name for urbanization. Rural
-people are all out of services and urban people have got a monopoly of all
the services, and, in spite of all assurances from time to time given by
heads of Departments and by Executive officers to the people belonging
to martial race and to agriculturists for some - favoured treatmient, “the
position is simply this that all offices are choked with urban people, and
it is very difficult to bresk the monopoly until Government were to take
drastic measures in order not to show particular favour to the rural people
but to guarantee everybody his due.

- Mr. Gays Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-

madan): Another point of difference—urban versus rural !

Hony, Oaptain Rao Bahadur Ohaudhri Lal Ohand: Yes, that is more
pationalistic than vour communal distribution. At least this territorial
distribution will take away the sting of communal distribution. I have
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got figures to show that the non-agriculturists living in villages are equel
sufferers with the agriculturists living in vilhgea.uﬁxd. therfi?re, I ;qsv’:
classed the population as rural and urban. It is only the town non-agri-
culturist that has got a monopoly of the services and, for that, some
measures should be found. With your permission, 8ir, I may give a few
examples to show bow the best from among agriculturists are being kept
out and the worst from among the non-agriculturists are being taken in,
in order to keep this monopoly on account of the great influence that
Superintendents and others exercise over the heads of Departments and
their bosses. I will mention the case of a non-agriculturist Sub-Judge in
the Punjeb. This gentleman was only a matriculate and had no legal
qualification to his credit. But he belonged to a town and his father had
great influence with the Homoursble Judges of the High Court. This.
geutleman would have done very well as a clerk as he was hard of hearing;
but, instead of being offered a post of a clerk, he was appointed a 8
Judge. He went on, or rather his readers went on, taking down the state-
ments of witnesses and passing decreeg for s number of years. To add to-
this, this gentleman was very ambitious and, in order to get something
more, he ssked the present Governor for an interview.

Mr. 8. 0. Mitra (Chittagong and Rajshshi Divisions: Non-Muham-
madan Rural): On s point of order: what is the relevancy of this dis
ocussion on the retrenchment motion of my friend, Mr. Amar Nath Dutt?

Hony, Oaptain Rao Bahadur OChaudhri Lal Chand: I have already
said, Indianisation is another name for urbanisation and that that should

stop.
Mr. Lalchand Wavalral: Can we give individual cases?

Hony. Oaptain Rao Babadur Ohaudhri Lal Ohand: I have already
stated that I want to show that these things are working such a
bavoc that the worst people belonging to ome class are being taken im,
whereas the best people belonging to the other class, even if highly
educated, are being kept out; and I am within my rights to quote & few
instances, T am not naming persons, but only giving instances to illustrate
what I have said.

Bhai Parma Wand (Ambals Division: Non-Mubammadan): To which
olass do you belong? Urban or rural?

An Eonourable Member: He is both where loaves and fishes are ocon-
cerned.

Hony. Oaptain Rso Bahadur Chaudhri Lal Ohand: Choose whatever
definition vou like, but let this division be accepted.

(Interruption.)

Mr, ¥. E. James (Madras: FEuropean): Are you a vegetarian?
(Laughter.)

Hony. Oaptain Rao Bahadur Ohaudhrl La] Ohand: Sir, this gentleman
spplied to the present Governor for an interview in order to get something
more. At the interview, His Excellency came to know that he could nob

i
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shear, and, after the interview, a note went to the High Court that
man should be medically examined. He was sent bilflore .the medi?:l
‘Board and was asked to resign. But, is it- Dot a pity that for this Gov-
emmment had taken twenty long years to discover that he could not act
as a Sub-Judge? ’

Sir, there was another gentleman coming frorn the same community
who wanted to get an executive post and applied direct for recruitment.
He was highly qualified, but he was a weakling sort of man, and when he
-appeared before the Medical Board, they declared him unfit for that execu-
tive job. He had influence in some offices and got himself into that office
a8 a clerk and today he is occupying that very executive post for which
the Medical Board, set up by Government, had declared him unfit.

An Honourable Member: Have you got personal grudge against that
gentleman ?

Hony. Oaptain Rao Bahadur Chaudhri Lal Ohand: Not at all. There
are many other cases of this type and I have mentioned this to illustrate
my point.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): I think the
Honourable Member cannot be repeating all these individual personal
-cases : they are quite irrelevant to the issue before the House.

ﬁny. Oaptain Rao Bahadur Ohaudhri Lal Ohand: I am not naming
-anybody. ’

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): It is not a
-question of naming anyvbody at all: no doubt the Honourable Member
might give, just by way of illustration, a case that the policy of retrench-
ment pursued is not correct; but if he were to keep on the whole time
giving a series of cases, he will be quite out of order

Hony. Oaptain Rao Bahadur Chaudhri Lal Ohard: With your permis-
sion, Sir, I will quote two more cases, not of this class, to illustrate another
side of the question. There is a clerk in one of the offices in Delhi.
(Interrupticns.) Why interrupt? I know something of relevancy and I
know this 15 relevant; but my remarks are unpalatable and, therefore, I
am being interrupted from all sides. Sir, this clerk has got military rela-
tions to back him up. He got into that office about three years ago; he
went on very well; but when retrenchment started in that office, as he.
was a Hindu Jat, he got a notice that there was no place for him. He
brought in a few military officers in full uniform with medals on their
breasts to the head of the Department to recommend him.- But it was
impossible for him to be retained as there were more Hindus in that office
than could be tolerated. The recommendations had no effect.

One fine morning this gentleman went to a Gurdwara and took Pohal
and came out as a full-fledged Sikh and this time he came to the office,
not with militarv officers with their medals on their breasts, but with &
Granthi. The Granthi now recommended him as a Sikh and he was taken
in. I knew the boy before and when I happened to go to that office I

eould not recognise him.
An Honourable Member: That is a very good case.
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‘Heny. Oaptaln Ra0 Bahadur Chaudhri Lal Ghand: My Honoursble
f¥iends will not listen, that is the diffioulty. I will give you a still more
athusing case Iater. 'As I was ‘saying, I weat to that office and although
I knew that boy before, he recognised me, but i could not recognise
him; and a3 he seemed to be very familiar, I could not ask him his name
even. When another gentleman came and I asked him this boy's name,
he gave me the name and partiowlars mentioned by me here. Perhaps my
Mubammadan friends might be under the impression: that this is not so
in their community. In their community also, the villagers are equal
sufferers. There was a distinguished graduate of the Punjab University.
He happened to be a Muhammadan Jat. He was anxious for Government
service and, he had taken a B. A. degree, as well as a degree in teaching.
He applied for a job as a teacher in some Government School, but he
failed. He knocked at the doors of communal imstitutions, Islamia
Colleges and Islamia Schools and, there too, he met with the same fate,
because, as I learned from him, the men who were in charge of those
institutions happened to be wrban people and they had enough relatives
and friends to support. Having learnt that there was a Hindu Jat High
8chool at Rohtak, he applied for a job with us. I was Honorary Secre-
tary, of this institution, and, seeing the high qualifications, I persuaded
my Committee to accept him, particularly as he had passed the Honours
School in Mathematics and was thus highly qualified. He remained with
us for six years and he was so brilliant that during these six years he
passed M.A. in English and M.A. in Persian as a private candidate.
After having thus equipped himself, be again tried for a Government job
in one of the Colleges and he was given the same reply, because every-
where there was that urban influence and there was no place for poor
villagers who had no backing, and it was with the greatest difficulty that
the Department could be persuaded to take him on the high salary of
Rs. 110 per mensem, where men of inferior qualifications were given
start at Rs. 250 per month.

Sir, thcre is one more case of a Jat graduate who having knocked at
sll the doors learnt that there was going to be recruitment for police
constables and approached the office of the wSuperintendent of Police.
There he stood amongst a row of illiterate people, and as he was a well
built man, he was selected and sént to the medical officer for examination,
slong with others. He was declared medically it. But somebody from
that office whispered into the ears of the Superintendent of Police that
this man was a graduate, and that was enough for the Superintendent of
Police. He at once said that there was no place for this man and advised
him to go and serve somewhere else as a Babu. This is the treatment
that is being meted out in services to the poor villagers. I have brought
all these instances to the notice of the Treasury Benches, because on the
day the Railway Budget was being discussed, it was pointed out that the
whole question of recruitment to services was under consideration, and I
only request that this aspect of the question should mot be lost sight of.
These may be extreme cases, but the fact is that everywhere there is the
urban monopolv and rural people, whether they are Muhammadans, Hindus
or Sikhs, martial or non-maertial, agriculturist or non-agriculturist, are all
equally sufferers.

Mr. B. V. Jadhav: S8ir, T rise to support the motion of my friend,
Mr. Amar Nath Dutt. I also at the same time desire to express my full
eympathy with tha line of s¥gumest adopted by ‘my friend, Captain



THE GENERAL BUDGET--LIST OF DEMANDS, 1879

Lalchand, but I must say that the division of the le into rural and
urban areas is rather unintelligible . . . . peop

Hony. Oaptain Rao Bahadur Obaudhbzi Lal Ohand: It is so for election
purposes. There a division between rural and urban people exists, and
the samse thing should be tried in services also. '

Mr, B. V. Jadhav: With all due deference, I gtill fail to recognise
the difference, because it is very difficult to say where urban begins and
rural ends. I myself was born in a municipal town 60 years ago. That
town, at that time, contained about 6,000 inhabitants, and the popula-
tion has not very mueh increased even now. That town ought to be
known as rural area and it is called an urban area. So the difference
between urben and rural is very imaginary. No line can be fixed, and the
division of rural and urben cannot work properly. But I fully appreciate
my Honourable friend's sentiments, because my people are also suffering
from the ssme disabilities. I shall make myself clear. I feel that the
difference should be the agricultural interests, and urban interests or
commercial interests. They are generally at variance. In my part of the
country, there are what are called the Pandrapeshas or men with white
clothes, while the agricultural people put on soiled eclothes, and the
Pandrapeshas or the Bhadralok olasses, as they are called in Bengal, do
not allow ‘the agricultural people to come forward; because the former form
a privileged community with vested interests, and that is what, I think,
my friend Mr. Lal Chand means.

Mr. Lalchand Navalrai: You mean Captain Lalchand?

Mr. B. V. Jadhav: I did not mean you; I meant my friend, Captain
Rao Bahadur Lal Chand. Now, Sir, on account of the world war, the
finances of the country were very much inflated. The Government of
India found too much money on their hands, and, in their anxiety to get
rid of it, they began to increase their expenditure. They started new
offices, recruited new officers and appointed Commissions to suggest in
what way the surplus money should be distributed among the then holders
of the higher offices. The Lee Commission made recommendations and
provided for amenities to the various services, and in that way the sur-
pluses of those days were swallowed up. Now, we have fallen on quite
normal times. The revenues have again dwindled, and it is difficult for
the Government to make both ends meet, and on every side they are
pressed for economy and retrenchment. Yovernment are advised to cut
their coat according to the cloth, and that, I think, is a very sound advice.
But Government, instead of accepting that advice, are trying to stretch
their cloth to make it longer in order to provide better covering for the
bodv, and in that ess of stretching, there is the danger that the cloth
might become wengzc or it might be torn. Government, in order to
expand or enlarge ‘their revenues, have been piling up taxes upon taxes,
and the limit has now been reached, and, thérefore, I think it will be very
difficult to realise in future years even what is estimated. Government
have been going on with great complacency, and they think that matters
will go on as they have been going on during the past years. But I am
afraid that a orgsh may come one day. It has already come, but the
Governmetit do not wart to recognise it because, last year or about 18
months ago, they oould balance their Budget by levying heavy taxes which

f o2
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were quite distasteful to this side of the House and to the public at large.
With regard to their anxiety to give honey or to provide jam for those who
have been taking their bread, they’ have this year made provision by
restoring ths five per cent. cut. If they had, at the same time, taken care
to raise the taxable limit of income-tax on incomes from Rs. 1,000 and
Rs. 1,500, that would have softened some of us, because really the people,
who are in receipt of that inoome, are to be pitied and ought to be helped.
But Government had no concern for them; they wanted to recoup the
losses of their own servants, although they were getting fairly high
salaries, and they have restored the five per cent. cut without having any
regard to the miseries of the other people. Retrenchment there must be,
and, for that purpose, there ought to be a general overhauling of the
services. It will not do to merely recruit the new entrants on lower
acales; of course they must be recruited on lower scales, but it is necessary
in order to provide relief to the revenues of the country that there should
be s proportionate cut in the salaries of the incumbents now in services.
I do realise the imperative necessity of keeping up promises, but, in their
own mterest, I think, the services, that are now drawing high salaries,
should see the wisdom of acoepting a voluntary cut. It will not look well
for the Government to prescribe a cut of their own accord, because Gov-
ermment are bound down by their promises, but I think it is not unnatural
$0 expect that the services themselves should coma forward and sccept s
;:lds“:tm cut and, in that way, help the revenues of the Governmen$ of

Sir, the Government have not done enough in the matter of retrench-
ment. The General Purposes Committee have made detailed suggestions,
and most of them have not been accepted, and Government have been
going on in their own old way ol maintaining the former scale of expendi-
ture and the same standard of expenditure. This will not do. But when
Government are pressed to do something and to reorganise the Depart-
ments, they appoint Committees like the Reorganisation Committes of
Bombay which generally make suggestions which are appreciated neither
on this t;liade, nor on the ot:}n;r. bl do not thmkﬁ. that the Govemmbo ent should
repeat that experiment. ey have got suflicient experience how to reorga-
nise, and, therefore, they ought to sec that expenditure is reduced all round
in every Department including the Military.

8ir Abdur Rahim (Calcutta and SBuburbs: Muhammadan Urban): Mr.
Deputy President, I dealt with the subject on the last oceasion at some
length and T will, therefore, be as brief as possible. We still adhere to the
proposals we made as regards retrenchment.

The question has been raised by the Honoursble gentleman who moved
this motion that, instead of effecting any retrenchment of the personnel,
we should concentrate attention on the reduction of salaries. I do not think
that a position like that can meet with the approval of the House generally.
1f there are superfluous officers on the staff of the Government of India in
any Department, there is no justification whatever to maintain them in
their appointments even in spite of the fact that there is unemployment in
the countrv. S8ir, it is quite possible to retrench the personnel to n fairly
«msi@mble extent, the personnel of superfluous officars, or more accumteli
speaking, officers who really could be spared in an emergency, without
eausing any great hardship to those men. There are a number of men in
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every Department of the Government who have earned their pension or are
on the verge of earning their pension. If we could get rid of those mem,
becuuse of the financial situation, no real hardship would be caused to them:
and, as regards the others, who have to be retrenched owing to financial
necessity, it would not be difficult to provide compensation, reasonable
compensation, which is sll that they can expect. As a matter of policy
too, the keeping of superfluous men, I mean men who really are not wanted
especially when our finuncial position is so stringent, is a bad policy
a}togeﬁ:l“er. It is politically undesirable, it creates a tendency which none
of us like.

As regards the reduction of salaries, I wish to remind the House that the
procedure originally oontemplated was that the General Purposes Sub-
Committee and the Chairman of the various other Sub-Committees should
deal with them. Afterwards the Government changed their attitude in this
respect and deputed an Officer of their own to deal with the question. I
think the Officer has been at work for more than a year or so and hag
-drawn up, I understand, some sort of scheme. We were asked what we
thought of that, and we made it quite clear that we could not be asked to
be responsible for any scheme which the Officer, who had been posted to
deal with the question, might have suggested. That is the only position
we could take up in the matter. Some of us contended that to deal with
a question like this, which does bristle with many difficulties, and I have
had some experience of work of this nature, would take a fair amount of
time and investigation in which all the provinces of India would have to be
included if & popular committee were to deal with the subject satisfactorily.
I say this, because it raises very difficult questions. For instance, the
question of difference of pay between Indians and Europeans employed in
the same class of work is a question of political significance and I am
absolutely sure that, unless due care is taken to consult and conciliate
Indian public opinion, there will be very great difficulty and there will be
discontent in the services themselves. (Hear, hear.) It is a danger which
has got to be guarded against, but any way that is a matter which will be
dealt with in this House if the Government choose to place the official
scheme before us. We have not been given by the Finance Member on
this occasion what is the actual list of retrenchments effected by them or
proposed to be effected by them in the various Departments that have been
dealt with by the various Sub-Committees. We had some information on
the previous ocasion, but it has not been, so far as we know, brought up
to date or, at any rate, placed before this House. So we are in a rather
difficult position to deal with the question at the present moment. I hope
the Finance Member will find it possible to give us all the information m
detail regarding the retrenchments that have been carried out in all the
departments,—the Civil Departments, the Foreign and Political Department
and the Army Department—and as soon as possible, before the Finance
Bill comes up, because, as we have already made it clear, we will have
to deal with the Finance Bill to a great extent in the light of the reduc-
tion in expenditure that we can effect. (Hear, hear.) That is ﬁ'le position
and T do not think I shall be justified in taking any further time of the

House in this matter.

Mr. ¥F. E. James: I do not want to occupy any time except what is
necessary to make two points in regard to the scales of pay for future
entrants in the services. Some of us  have felt for some time that thig
matter is one of considerable urgency, and no doubt it is being dealt with
as speedily as the complicated circumstances permit. We feel that as
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early as possible the position im regard o the future of the services in this
eountry should be made perfectly clear in & way which is not at present
made sufficiently clear, to those who enter the services from England.
ZPossibly she proposals which, I believe, have been accepted by the Imperial
Bank for a common basic scale of pay for all members of its newly recruit-
ed service may indicate the way in which this problem may be settied as
far as the all-India Bervices are concerned. Bu¢, in saying that, I should
like to pus forward two points for the eonsideration, more particularly, of
the Home Member. The first is this. While it may be true that some
reduction is desirable snd neoessary-in looking et the basic pay from the
Indiau point of view, I, and many of those essociated with me, feel very
strongly indeed that whatever scale is laid down it should be such as to
continue to attract the best men both in this country and, where they are
necessarily recruited from abroed, in England., A well paid service in tho
end is a cheaper service to the community. I would most strongly put
farward the point of view that not only is efficiency of tremendous import-
ance, but also incurruptibility of the services as we know it today is as
essential, and that is only gsined in aay country by emsuring that the pay
and prospects of the services are such as to condinue to attract the finest
type of manhood of that eountry.

An Honourable Member: What is the salary paid in England?

Mr. ¥. B. James: The second point is this. In regard to the pey of the
new entrants to the services, I take it that the closest possible consultation
will be carried on with the Provincial Governments, and I would like to
explain the reason for this. I wasr a member of the Retrenchment Com-
mittee in Madras which recently went into the whole question of the pay
and prospects of the Provincial SBervices, and the Government of Madras
bave now accepted certain proposals which were drawn up in wsome detail
by an officer who was put on special duty for the purpose of examining the
recommendations of the Retrenchment Committee in regard to the ser-
vices. There seems a danger that one of the great blessings which the
all-India Service has given to India, namley, a form of administrative unity,
should be broken up seriously by allowing Provincial Governments to fix
scales of pay for Provincial Services without necessarily having reference to
the all-India scales of pay which will be fixed for new entrants to the ser-
vices. Just to take one illustration of this diffienlty that T foresee.
Buppose you take the province of Madras, you find they have fixed certain
scales of pay for certain services and vet in a particular service there may
be a listed post which normally is filled by an all-India Officer. Suppose
the pay of that all-India Officer filing that particular post is out of all re-
lation to the pay which has been fixed for the services in that particular
province, there will naturally be great heartburning on the part of the
Provineial Bervices. The whole question is a complicated one and vet, as
1 can understand it, Provincial Governments are at present being allowed
to come to definite conclusions on the question of Provincial Services and
their pay for the future. I take it that the most careful considerntion will
be given to this particular point, because, unless it is given, T fear the
dangeg that has been mentioned in some quarters already, of splitting up
India into a series of almost independent administrative units, which have
;e;y little relation to t::; Central, ah?lm I eall it "Ithz;?ﬁl frame dulthiz :ll‘l;

ndia’’ service in regard to pay prospects. I s be gratef
Home Member could throw some light on these points.
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The Honourable Sir Harry Haig (Home Member): 8ir, the debate
this morning deals with three different topics, retrenchment, Indianisation
and reduction of pay for future entrants. The question of retrenchment,
I find, has to some extent been treated as a general problem and, therefors,
goes rather outside my province. I have no doubt that my Honourable
colleague, the Finance Member, will take some other occasion during
the debates on the Budget to deal with any general points that may
have been raised in regard to retrenchment, but there is one point I should
like to make with reference to what my Honourable friend, Mr. Amar
Nath Dutt, said. I think he credited my Honourable colleague, the
Finance Member, with a remarkable feat in increasing taxation, did he
£ay, to the extent of 140 crores. Groaning as we are under heavy taxation,
1 do not think we have approached that figure which represents double
the present taxation figure.

Mr. Amar Nath Dutt: I meant the total amount.

The Honourable Sir Harry Halg: Now, with reference to this question
of taxation. I think T have ‘noticed a tendency among Honourable
Members to ignore the fact that Government servants are also unfortunately
tax-payers and, in fact, they are the most rigid tax-payers of this
country. There is no possibility of a Government servant not paying
the uttermost pie in his income-tax and Government servants, certainly
those in the higher ranks, do. contribute very considerably to the customs
revenue. I hope, therefore, the House will bear in mind the fact that
while we all regret beavy taxation, Government servants regret it ss-
much as any other members of the coramunity.

We have had some disoussion as to whether retrenchment in the
services should be carried out by the reduction of posts or by reduction
of scales of pay. I am sure, the House will agree that there can be
no case for retaining in Government service any officers whose service
is not really required in the public interest, and that is the object to. which
the various Retrenchment Committees have devoted themselves. They.
have gone very carefully through the establishments and have endeavoured,
wherever possible, to reduce the number of posts, but I do not think
it is possible to reduce the number of posts very largely. The administra.
tion of this country for many years was carried on on a scale, I would
claim, of great economy. A Government servant in this country is &
bhard worker. The Government expect to get very long hours of work
out of him and they do get those long hours of work. I do not think
there is very much to be done by reducing numbers unless we are prepared
toc adopt an altogether different standard of Government work. And that
leads me to the point that Honourable Members perhaps hardly realise
as clearly as we do, who are connected with the administration, what
3 very great burden of work is imposed on the Government services in
this countrv by the democratic system which has been partially intro-
duced in this country in the last ten yearst and will be carried further
n the new constitution. There are many merits, Sir, in the system of
Government by democracy, but I do not think that economy in the
public services is one of those merits and, if Honourable Members expect
to find such economy, I am afraid they will inevitably be disappointed.

On the topic of Indianisation, little was said apd I think for s very.
good reason, and that is that in the great majoritx of serxices in thig
country Indianisation holds the field completely, that is fo. say, in all



1084 " LEGISLATIVE ASSEMBLY. {7te Manor 1988.

[Sir Harry Haig.)
the Provineial Services and in the great majority of the Ceatral Services:
it now rests with the Governments in India to recruit ag they please, and
the recruitment of Indians is the generul and almost invariable rule.
With regard even to the All-India Services, I hope the House will
remember that there are only two of the great All-India Services or,
it we count the Indian Medical Service, three, in which at the present

. moment any recruitment of Europeans continues. In the:

M- case of the other services, after the Lee Commission, the
recruitment for some services was completely suspended or rather finally
discontinued. In a few services, at the present moment recruitment is
suspended pending the inauguration of the new constitution, namely, the
Indian Forest Service and the Irrigation Branch of the Indian Bervice
of Engineers, and the recruitment of Europeans only continues in the
Indian Civil Service, the Indian Police Service and the Indian Medical
Service. (An Honourable Member: ‘‘Railways?’’) The Railways are not
according to our classification described as an All-India Service, but as
a Central Service. It is perfectly true thai the recruitment of Europeans
still continues in the Railway Services, but in the great number of Central
Bervices, Class I, the recruitment of Furopeans has already ceased.

NXow, I come finally to this very difficult question of the reduction f
pay of future entrants into the services. Ag the Honoursble the Lesder
of the Independent Party has reminded us, this was a question which
came under the oconsideration of the General Purposes Retrenchment
Committee, and, on the occasion of its iast meeting, it wag explained to.
the Committee that we had an Officer on Special Duty who was engaged
in working out new scales of pay for future entrante into the services
under the Government of India. That work, Sir, is approaching comple-
tion. The officer,—who has not, I may mention, been on duty for aa
long a8 a year—hag devoted bimself in the first place to the scales cf
pay for what are known as the Class I and the Class II Services. When
those have been satisfactorily settled, it ought to be a matter of no great
difficulty to devise new scales of pay for the future entrants into the
subordinate and clerical services um{er the Government of India. In
devising new scales of pay, we have to bear in mind certain essential
principles. My Honourable friend, Mr. Amar Nath Dutt, suggested,
I think, that it was possible to devise a scale of pay which, however low,
would not involve the temptation of a departure from rectitude in the
public services. There, Sir, I think, that the experience of the world is
against him. A service which is paid on too low a scale almost invariably
i all countries of the world is corrupt, but I do not mean thereby to
assert that any particular scale is necessarily toco low. We have got

to find what would be a reasonable sosle to attract the st
that we require and to give them a life which can be rg?:}dgﬁ a}:eﬂ:a:::?

able and which they will live with contentment. We must see that
we get suitable candidates for our servicos and that the pay bears soms
relation to the respomsibility of the work. Now, those principles are,
I hope, being borne in mind by the Officer on Special Duty. e have
:zuiziyw, ofl oo;:r:;, mleatbwhich are iuitable to the conditions of this

; and, g up the point that was raised just now bv my
Honourable friend, Mr, James, I would say that it is ei;sential, in fixing
these new scales of pay, that we should fix them primarily with reference
to the conditions. in oountry and not with reference to the conditions
in any other country. Now, the Officer un Bpecial Duty is in olose touch
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with the Provincial Governments, many of whom have already fixed new
scales of pay for their future entrants and we are fully conscious of the
fact that it is desirable to maintain—I won’t say uniformity—but, at any
rate, something like it, or at any ralte to see that there are no glaring
-discrepancies, unjustified by local conditions, between the remuneration
given in one part of India and in another for similar work. But, having
said that, I would remind my Honourable friend, Mr. James, that the
Provincial Governments of the future are going to be, to use the popuiar
phrase, ‘‘autonomous units’’ (Hear, hear), and that we cannot expect
tu impose on them any uniformity of policy in a matter like the remune-
ration of their public servants. They must be left to determine that in.
accordance with their own judgment.

Therefore, I think we are pursuing *‘he right lines here by dealing,.
ip the first place, with the services under our own control, the pay for
which can be fixed on considerations connected with conditions in India
and, therefore, we are proceeding in the first place with the pay of the
Centra] Services, Class 1 and Class II. and the subordinate and the
clerical services. Honourable Members are aware, and it hag been stated
before in this House, that at the same time inquiries' are being made in
regard to the future scales of pay for the All-India Services, namely, the
Indian Civil Service and the Indian Police Service. Those inquiries
reveal certain difficulties. While it may be possible to reduce—and it is.
ansible to reduce—the scales of pay on purely Indian conditions, we

ave got to bear in mind, as my Honourable friend, Mr. James, said
just now, that, if we continue to recruit Europeans, we must get Euro-
peans of the standard and character required and that unless we gzb
them, it is no use recruiting Europeans at a]l. The question of what rates
of pay will attract men of that type is one of fact, on which we must be-
dependent on the information we get from England. It is a matter on
which the Secretary of State ought to be in a better position to form an
opinion than we are,

As I said, inquiries have been initiated with the Secretary of State
and we have not yet received any definite information from him. I would
also remind the House that of course the final responsibility for deter-
mining the rates of pay for the All-India Services rests with the Secretary
of State and not with the Government of India.

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban): Does-
that apply to the future too?

The Honourable Sir Harry Halg: My Honourable friend was present
at the Third Round Table Conference in which he had the advantage of
me as I was out here. So far as constitutional propossls for the future

are concerned, I think I must ask him to wait for another few 'weeks
until the proposals of His Majesty’s Government are published in the
White Paper.

Well, Sir, I think I have d
debate. The Government of In

ealt with the main points raised in this
dia do realise the great importance from
the point of view of the finances of the country of reducing the scales
of pay for future entrants; and. as the House is aware, those who are
at present being engaged in the Governmont of India services—the Qentra.t
Services—are being engaged on the distinct understanding that their pay
will be that which may be fixed when conclusions have been reached om
the inquiries made by the Officer on 8pacial Duty.
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One last word, Sir. I am sure that this House does recognise the
‘admirable work done in all branches of the administration by the gervices
throughout this country, and, 1 believe, under the nmew oonditions, an
honest and efficient administration will be, it anything, more importan®
than it has been in the past. I look upon it as the very foundation of
stability for the future; and, while, in these days of financial crisis, wo
must look to all possible economies, I hope the House will realise that
an ill-paid and discontented service is not a good economy.

Mr. Amar Nath Dutt: Sir, I have one thing to say in reply to the
Honourable Member. He said that Government servants were rigid
tax-payers. No doubt they have to pay taxes along with other people of
this country, but my point ijs that people outside the charmed circle of
Government service do not get the high salaries which they get, and theg
have nothing to grumble, because their taxes bear an infimitesimally
‘proportion to their salaries while these outside people sometimes pay more
than their incomes,

Then, Sir, with reference to the remarks of Mr. James about efficiency
and incorruptibility, I would submit that in this country where we Lave
never weighed the worth of 8 man by the salary he gets or by Lis earthly

jons, if the services are Indianised, it will not impair either therr
onesty or their efficiency. It may be otherwise with nations who have
a different outlook of life and have a different culture. What T was
pressing in this House was thorough Indianisation of all the services
excepting those for whick we need the services of experts. My submission
was that all recruitment by the Secretary of State for Indin should cease
and recruitment should proceed in India by the Government of India.
And in view of the statement made by tt.e Honourasble the Home Member,
I see that we are still far off from the realisation of that goal for which
we have been pressing.

Bir. we find very often a man of the samc or probubly better
intellectual calibre serving as subordinate to a man who has romehow or
other secured a higher job. Take, for example. the case of the members
of the Indian Civil Service wo are appointed District Judges to hear
appeals from judgments of experienced Subordinate Judges. I think those.
who have any knowledge of the judiciary, will sdmit that when a Joint
Magistrate is made a District and Sessions Judge, he does not know the
8, b, c of civil law, far less is he competent to sit in- judgment over
experienced Subordinate Judges. All theso things induce heart-burnings
amongst members of the Provincial Services among whom therc are men
far more competent than those under whom thev have to work. 8ir, I
expected a better asgsurance from my Honourable friend. the Home
Member, in these three matters. On the principle, I think,. we, on this
side of the House, and they. on the other side. agree, that principle being
that there should be retrenchment in service and salaries and also Indiani-
sation. There has also becn an admission that the pay of the future
-entrants cannot be the same as it is now. I welcome the admission of this

principle and, in view of that admission, I will ask for leave of the House
to withdraw the motion.

The motion was, by leave of the Assembly, withdrawn,
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. Mr. Deputy President (Mr. R. K. Shanmukham Chetby): The. ques-
on 18: '
“That a sum not exceeding Rs. 77,000 be granted to the Governor General in

Council to defray the charges which will come in course of ent daring the
wnding the 31st day of March, 1934, in respect of ‘Executive ou:nzl‘." o your

TLe motion was adopted.

_Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The House
will take up Demand No. 80—Army Department—in the afternoon, and
the discussion will be centred on the cut motion to be moved by Mr;
Muhammad Yamin KlLan,

The Assembly then adjourned for Lunch till Thirty Five Minutes Past

.

Two of the Clock.

 The Assembly re-assembled after Lunch at Thirty Five Minutes Past
Two of the Clock, Mr. Deputy President (Mr. R. K. Shanmukham
‘Chetty) in the Chair. ' h o o

DeEMAND No. 89—ArMYy DEPARTMENT.

Mr. Doputy President (Mr: R. K. Shanmukham Chetty): The motion
before the House is-:

“That a sum not exceeding Rs. 4,09,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
anding the 31st day of March, 1834, in respect of ‘Army Department’."

Indianisation of the Indian Army.
‘Mr, Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
8ir, T beg to move: . .

“That the demand under the head ‘Army Department’ be reduced by Re. 1.”

Sir, a similar cut motion had been moved by me last year, and this
subject of the Indianisation of the Indian Army has been attracting the
attention of tkis House and also the whole of India outside this House
for many years. There are certain features which we like to brinhg to the
notice of the Army Department year after year. I will not touch upon
the heavy expenditure which will come tomorrow to be dealt with on- the
cut motions of my other friends. I will confine myself to the strength
of the Army and not to the retrenchment through Indianisation, but only
to what should be the units and what should be the strength and how
the Indian Army should be formed.

It cannot be denied and nobody can contest the question that the
defencce of o country must be made by the people of the country. No
country can ever aspire to be self-governing without its own army. (Hear,
hear.) If India Las to depend upon the English Army for her defence,
then India can never be suitable to be a self-governing country. (Hear,
hear.) We can make India a self-governing country only at that time when
we do not stand up for the help of the British trcops. It may be said
that at the present time the British troops are essential to keep internal
peaco and I will not contest this point at all, and I say that India requires
in her present conditions the number of British troops that are there.
But my point is this—how long will India require this? Are we going
1o take any step forward to make India realise its goal by having its own:
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Army led by ite own officers? That is the only point which I would urge:
today and stistheonlysgi;twhichlwanbtoplmbe(ontheﬂom.
- My contention was, in 1928, when I moved a Resolution that in future-
all the recruitment in the Indian regiments should be from the Indians
themselves. By that process I meant that within 22 or 23 years’ time
we might bave: had all the officers of all the Indian regiments Indianised.
That was considered to be a slow pracees, but if we had entered upon that
policy in 1928, then, by these ten years’ time at least in all the Indian regi-
ments we would have had by this time all the Indian Captains, though not
all the Majors. 8ir, on that point the then Commander-in-Chief, the late
Lord Rawlinson, made an announcement that eight units would he at
once Indianised. That came as a surprise to the Assembly as the Hon-
ourable Members did not know whetter it would be beneficial to India
or not. I did not at that time withdraw my Resolution, although I was-
asked by several Members to do so and I did not like to withdraw my
Resolution, and now, after ten vears’ time, I realise that T was justified
in not withdrawing tbat Resolution. I think, the system by which the
eight unita had been Indianised was not a good one and it has not been
approved by the Indian officers or by {h» Indian public at large. 1 think
the policy was not tle right policy. What I demanded was that in all the
regiments we should have the future recruitment from the Indian Officers
only. I must pay credit to the British Officers who have taught disciplino
not only to the Indian soldiers, but aleo to the Indian Officers who have
worked under them, and I want that the high tradition of the British
Officers which they have acquired after many vears and centuries in their
regiments should continue and become the tradition of the Indian Officers
who join the Army. Therefore, I did not like that regimente should be
Indianised at once, but what I wanted is that a great deal of development
should come in by that process of the Indian officers who join the Army
as cadets beginning to learn and acquire the traditions of the Britisk:
officers who have 80 nobly and so well acquittod themselves in India and
elsewhere. 1 wanted that that tradition stould be followed and that that
sense of discipline should be acquired by the Indian cadets when they
grew up under them, and under the direction of their Captains, Majors
and Colonels thev must acquire the same habit. I{, by that process, an
Indian cadet reaches to the position of a Colonel of his Regiment, then he
should be in possession of the same tradition and sense of discipline as
by the English Officers. 1 wanted thst process to be adopted
and I still hold that that process should be adopted. I am not st all’
enamoured of the process and procedure that has been adopted now of
separating certain units which may be called at present the depressed
classes of the Army: because even now the Officers of those regiments do
not, as far as I learn, like themselves to be singled out at all. No
regiment wanta that it should remain the only absolutely Indian regiment
while the others are not. If there is an Indian Officer holding the higher
ranks in the Army and if there is a British Officer holding & lower rank,
I want that the latter should be placed under the Indian Officer and there
should be no distinction between the Indian and the English Officers.
The Indian Officer must learn how to obey the orders of his superior British
Oﬁ}qers and, at the same time, he must kmow how to teach his junior
British Officers also. He must be placed under the same categorv and
there sh.ould be no distinction between the British Officer and the Indiszx
Officer in the regiment. There must be fellowship. 8o long there has
been very good feeling between the British Officers and the Indisw
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sepoys: there has been brotherly feeling and they have stood side by
side: the Indian soldiers have shed their blood ~for the sake of the
British Officers, and when they have been led by British Officers, they
had full confidence in them; and I do not see why, if an Indian Officer
comes up, there should be any distinction in the minds of junior British
Officers, other than what the Indian soldiers and junior Indian Officers have
for their higher British Officers. It must be the same position there,
and the same confidence should be enjoyed by both sides. What we want
is that only opportunities should be given to Indians. In tlke past, when
Indians had their own way, they have shown that tkey were second to
none. What they require now is only an opportunity to be given under
present conditions. TLev are not lacking in martial spirit. The Indian
sepoys and their sons are second to none in the world as far as their
martial spirit is concerned. If they are properly taught and brought under
the same discipline, 1 think thev will be second to none as officers in
future. The only thing is that they have not been provided with proper
opportunity. The Indian sepoy is too poor to afford the cost of higher
education for his son and to send him to Sandhurst or some military
-college. For this I must congratulate the Government for doing what
they have done in the past. I went, purely with this object, to see the
opening ceremony of the Debra Dun Military College, and I was very
auch impressed by the discipline of the cadets who had entered only a
few months before. Within this short period they showed themselves very
well fitted and very capable. They are the greatest hope of India’s future,
and I think those boys, when they come and join the regular army, will
acquit themselves as nobly as the British Officers have done in the past.
This is a great step that has been taken and when the College has been
cpened for the training of the boys, I think a fuller opportunity should be
given to a larger number, and, after they have had their training, I think
-all vacancies in Indian regiments should go to these boys only. I do not
say anything about the British regiments—I shall not go into that question,
because I do not want to mix up the question of what should be the
strength of the British Army in India, with this problem. I shall confine
myself to the Indian regiments. I only want that the Indian regiments
should be officered by Indians only and I say that the Indians are quite
capable of taking up this task: the opportunity is now lacking and when
the opportunity comes they will justify themselves.

I was sorry to see that certain Indian regiments have been disbanded.
Even for the sake of economy, even for the sake of retrenchment in
military expenditure, I would be the last to advise the disbandment of
the Indian regiments or of the Pioneers. The Honourable the Army
Secretary quoted the figures of the people Who bad been retrenched
recently: these people who were in those regiments and who had shown
their good work during the last great war and who have been quite efficient
cannot find any work ncwadays in the country, if their regiments are
disbanded. Everybody knows that the man, who fmters the Army, deli-
beratelv chooses to do so; and, after he retires, he is not taken up by any
other service: he is not taken into commerce or trade; he cannot enter
any other grofession and is left with the bare small pension which he
gets. That pension is not sufficient for him to feed himself and his
family, much less to educate his children. So I think this getrenchmeqt
by disbandment of regiments has entailed very great hardshgps op-these
sepoys and I would advise Government not to pursue this policy any
further. If there is any necessity, I think another policy should be
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sflapted.  Instead of disbanding and rétrehohh::g Indian regiments, whiock
do not cost 8o much, it would cause no ship or detract from the
éfficiency of the Indian army if only onc British regiment is retrenched
in place of five Indian regiments. use disbanding five Indian ‘regi-
ments gives the same saving as the disbanding of one British unit can
give. So T think it is 8 wrong policy and Indians must be given more
opportunities to come up and to learn to defend their own country. The
defence of India must be done by the Indians themselves; and as we are
progressing, as the reforms are coming, we must learn by and by, gradually,
to be fit to defend our own country and not to depend entirely upon the
kelp of the British Government. As the civil administration improves, the
military administration also must improve, and the military must become
independent as much as the civil administration. It is no use having
tesponsibility in the centre and full provincial autonomy without an army
to defend our frontiers; and 1 think the policy should be udopted which
w'o‘gd give us in the shortest period a fully equipped Indian army, officered
by Indians alome, without depending upon Bntish help. With these words
I commend my motion to the House. (Cheers.)

3.mmm,.nn Shanmukham Chetty): Cut motion
moved :

“That the demand under the head 'Army Departmeat’ be reduced by Be. L'

Tieut.-Colote] Sir Henry Gidney (Nominated Non-Official): 8ir, I
fistened with great interest to the speech delivered by the Mover of this
motion and I was wondering what his real object was. He first touched
on Indianisation of the Army, next he touched on retrenchment in the

y, and then he touched on other matters, which I could not follow
with any exactness. But to take the main purport of his speech, Indiani-
sation of the Army, he quoted from the Rawlinson report, which was never
accepted by the Government of India and which dates from 1928-34,
nearly ten years ago. He quotes from that report, and, on that report,
he has based his for Indianisation of the Indian army: in other
words he means Indianisation of the officer ranks of the Indian Army.

Now, Bir, I was a member of the last Indian Sandhurst Committee,
@nd I had the good fortune of being present at the Round Table Con-
ference when the subject of defence was discussed, and 1 had the good
fortune again, Bir, of taking part in that discussion, and so I feel I can
talk with a little knowledge on this matter. The Honourable the Mover
of this motion, in discussing the question of Indianisation. forgot a very
important fact, and it is this. Indinnisation of the Indian Army can
really more correctly be divided into Indianisation of the rank and file
snd Indianisation of the officer class. To my mind, the greatest puzele
that faces this House and the country is the present policy of the Govern-
ment, viz., while it is determined to de-nationalise the rank and file of
the Indian Army, it is ready to nationalise the officer class ob the Indisn
Army. In other words, the Indian rank and file of the Indian Army is
closed to all communities, whatever be their past military history snd
oo thoy hevehoma eniely overooben . sebeoncs 13 i oty o

5e8— _have been entitely owverlo , in reaponee to the polioy
the Governmens, snd 6 when you talk of Indiinisation of the Indian
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Army, you ar2 really confining yourself to the Indianisation of an army
g0 far as the North-West of India is concerned and little else. The
arathas are not included in such numbers . . . .

‘Mr. 8. 0. Mitra: What about the Bengalis?

Lieut.-Oolonel Sir Henry @Gidney: The Madrasis are not included in:
such numbers. I may also mention that Anglo-Indians are not included
in such numbers. I can alsc mention various other communities, the
depressed classes, for instance. The pages of ancient Indian history
scintillate with the heroic deeds of the depressed classes when they*
formed the main body of the Indian Army, and, vet, today all these com-
munities are ostracised from the rank and file of the Indian Army. And
when my friend, the Mover, talked about Indianisation, it seemed to me
he wns on the one hand denationalising the Indian rank and file, while,
on the other hand, he agreed to nationalise the officer class. My friend,
the Honourable the Mover of this motion, talked about more Indians being
teken into the officer -class of the Army. I am entirely with him, but,
whereas, you allow the non-martial classes fo become officers, you refuse
admission into the rank and file to the non-martial classes, i.¢., the non-
enlisted classes. In other words, you are prepared to allow persons belong-
ing to non-martial classes to become officers and to command regiments
recruited from the martial races only—an anomnaly. Where is the sense?
If you intend giving India a chance to develop a national Army, you:
cannot begin by making it & communal conclave. You cannot say to one
community ‘‘You cannot come into the rank and file, but you enter into
the officer class’’. There is no sense in that, and I wish the Honourable
the Mover of this motion had touched on this aspect of the matter.

But, 8ir, in the Indian Sandhurst Committee, we decided on the-
. enlistment of 60 officers per year. Now, at that rate it will,
$ru I think, take more than 100 years before India can have an
Indian Army Indianised in the true sense of the word so far as the officer
class is concerned. I consider this too slow a rate. I comsider that a
larger number of officers should have been provided by the Sandhurst Com-
mittee. (‘‘Hear, hear’’ from the Nationalist and Independent Benches.)
Up till quite recently, Sir, the army has been a closed book to the Indian
Members of this House. We have now been given certain information
which the last Retrenchment Committee was able to acquire. But, Sir,
that is nibble to a country that is thirsting, that is crying out for her own
army. 8ir, I speak on this motion as one who has every sympathy for
India and who thinks that she should have, even if in the distant future,
her own army. (Applause from the Nationalist Benches.) 1 consider,
Sir, that in this important and vital matter a beginning and a serious
beginning must be made today. It is much better to meke an honest
effort, even if you fail, than a camouflaged promise. You say to India—
“I am going to give you Dominion status, I am going to give vou al
independent position’’,—and yet that very country will, for the next 100
years, not be able to officer its own army! Sir, I want to kmow what
oountry will submit to such a long period of waiting. I do not say this
in ‘any varping spirit or with bad reflection towards the present Army.
God alone knows what India would do without the British Army today
and God slone knows what this country would do without the British
Officer. He is the very back-bone of the Army. I am not one of thosa-
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‘who sdy that the British Officer should be replaced en mases by Indien
officers, but I do submit' that the recruitment of 60 officers per vear te
the Army is nothing else than toying with the situation. You should give
a larger percentage, and so give India .a real opportunmity of sharing ‘and
knowing something about the defence of her own country. You cannok
put off the question every year or every five years by saying: ‘‘You are
inexperienced, in military matters and in defence, and so, I cannot give
%2;: this and I cannot give you that.”” A serious beginning must be made
today. |

The army authorities say they are Indianising a Division. Yes, Indian-
iging & Division,—but how many vears will it take to Indianise that
Division and how many Divisions are there in the Indian Army
in this countrv? How many years, I ask the Army authorities, will
it take to Indianise the entire Army so that India, with her own Dominion
Army, can say: ‘‘'We have dominion status in toto, i.6., with our own
Army’’? Sir, we will be told, I know, that it will be a demgerous policy
to go at a faster speed than we are going today. 8ir, I am gne of those
who refuse to believe in the infallibility of any military expert. When
Army Budgets are presented to the House of Commons, there are not' such
hide-bound discussions on it of voted versus non-voted items of expenditure,
and action is taken on the vote of the House, and Governments are
defeated and go out of oftice on the Army Budget discussion, hut it is
not 8o in this House. Today, for reasons; I know, that are in some ways
necessary, certain parts of the Army Budget nre closed to this House, but
that should not deny Indias a liberal opportunity of getting to kmow more
about her defence, 80 that, when the time comes for India to get Dominion
Status, she will be prepared in every way to defend her country. :

It may be said that India is not fit to take command of ber army and
I do not intend to enter into this matter. But what 1 do submit is this,
that the Government should make s more liberal effort to Indianise the
Indian Army by a larger recruitment of officers to that army.  And I
make this appeal to the Army Member,—and I make it with all earnest-
ness,—do not compartmentalise your rank and file in the Army and call
it an Indian Army. Tt is not an Indian Army. It is a communal Army
consisting of a few selected communities who vou, in your so-called
superior knowledge, think are the only ones capable of defending this
country. I do not say that they are not good soldiers. I say they are
ideal soldiers, but there are others, and why shut the doors to them
including Anglo-Indians? Why deny them that chance? In supporting
the Honourable the Mover in his motion for Indianising the Army, I not
only refer to the officer claas. but to the rank and file as well. 1, there-
fore, ask the Government of India to make a more serious effort than
thev have so far made to open recruitment in the rank and file to other
martial classes and to give India a chance to know more about her defences
and prepare herself so that, when the time comes for you to give her full
Dominion Status, she will, by a process of dovetailing with those British
officers who will be in service then and whose names will always be
remembered with pride and gratitude, be able to take charge of her own
defence and control her nwn National Armv. Sir, as a son of India,
1 maintain, India has every right to this goal promised ss she has been
with her own Dominion Status nnd T want a eerious and substantial
beginning to be made now. -
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Mr. 0. 8. Ranga Iyer (Rohilkund and Kumads Divisions: Non-Muham-
madan Rural): Sir, I must congratulate my Honourable and gallant friend
for speaking like the good Anglo-Indian patriot that he has always been
and showing thereby that so far as the question of the Indianisation of
the Army is concerned, there is no difference of opinion among the Indians
of whom he is one and has always claimed to be one. Bir, this fact, 1
behlave, will be taken notice of by the Army Secretary when he rises to
reply.

On the question of the Indianisation of the Army, there has been no
difference of opinion among Indians. The difference of opinion has been
between the Army Department and all that it stands for on the one side
and the Indian opinion on the other in regard to the paee and the process
of advanoce, for even they, I believe, believe in the Indianisation of the
Army, but we do not agree with their method of Indianisation. They.
believe in the process of Indianising the Army by units, whereas we want
them to Indianise the Army not necessarily by these unmits. This process
of Indianiging by units was once condemned by a thember of the SBkeen
Committee who happened to be the Leader of the Independent Party, as
creating what he described as ‘‘pariah units’’, introducing a kind of class
distinction among the Army Officers which I understood at the time and
understand ‘has not been to the taste of the Indian Officers themselves.

We want the Government to visualise that as they are committed to a
programme of developing self-government in this country, simultaneously
with the progress of self-government, there must also be progress in the
Indianisation of the Army, for Home Defence and Home Rule go together.
The agitation in India out in the country, and persistent demand from
these Benches for several years, have made British opinion thirjk geriously
on this question. So high an authority as Mr. Keith in his book om
**Responsible Government in the Domihions” has dwelt on this question
in these words, some of the ideas underlying which have already been
summed up in his own inimitable way by my Honourable and gallant
friend, but the quotation may be placed on record. Says Mr. Keith:

“The justification for this attitude (that of the Government) was, of course, the
fact that JIndia, specially vulnerable to attack through the growtt of ‘the strength of
the trihes on the frontier, the doubtful friendship of Afghanistan which in 1919
launched an unprovoked and rather badly parried attack on India, and the advance
of Russian power towards Afghanistan end Chinese Turkestan, must for long be
defended by arinies partly of British troops, partly of Indian troops with trained
officers. The duty of training Indians as officers is gtl}l in its injtial stages; race
prejudice, which has been overruled as regards the Civil Service, in which arrange-

ents were made in 1925 to increase steadily the proportion of Indisns in the Ingmn
',Q;ivil Bervice to fifty per cet., remains to be bvercome in the Indian army. . . ...

And it is time that it was overcome in regard to the Indian Army:

v .. Morcover, until Indin can dispense with British forces for her defenc:, the British
Govorm:antvm’nnot aarrender to Indian bands the final control of policy.

ing wi ior i but on the gues-

Wae are not today desling with the question of‘ policy, but ] -
tion of Indianisation there ought to be no dispute. Mr. Keith continues:
ARt e perly. be dvailable for the suppression of unrest caused
by :ﬁrm:mp: .:ﬁnk?gbn?rﬁ!sh mxﬂlori:; has not been able to prevent. But these
Sl d:g:ﬁ on (there worde are warth mating as coming from an eminent authority)
'md have tendered all. the more :’Sr the enddavour to spen up mﬂrhﬁ.caret;rs flofr
Shonld end To train the people to defent theihselves ae o necessary condition of sct

government.”’ . ¥



1694 LRGIGLATIVA ASSEMBLY. {7tr Maron 1988.

[Mr. C. 8. Rangs Iyer.] |

Sir, quotations can be multiplied, but it is time that the Government
took ocourage in both hands and made an advance in this direction.

Even the 8imon Commigson, in their Report, said that ‘‘the experiment
of Indianisabion had not advanced nearly far emough to justify so consi-
derable a departure from established organisation, and very serious ques-
tions would remain to be oonsidered and answered as to the effeot of
combining the service of two kinds of military forces raised and controlled
by two different authorities’’. 1 wdmit they write with a ocertain amount
of caution in this matter, but even they, at a later stage of their Report,
talked of creating a Dominion Army, and I do not know what has happened
to their suggestion about the creation of & Dominion Army.

Mr. Ramsay Macdonald said in his book on ‘‘The Government of
India’ :

“The Indian is d to belong to the British Empire. Its tness lﬂnﬂl
tohislovoo{p-ga::;mdihvgrymfromhgmmdon imum)m

which in all soberness does mot Lelong to it. We pride curseives oo the peace
justice we have given to Indis, dus they form only a darrem soil f(or gratitude.”

I want that the Honourable Member opposite, the Army Becretary,
should bear this observation of His Majesty's Prime Minister in mind and
not make the army question ‘’a barren soil for gratitude'’.

Our own record in this matier is before the Government and before the
Army Department. I need not multiply quotetions by reading out what
Lord Birkenhesd himself had stated sbout Indian achievements on the
battle-fields of Europe. If Indian soldiers oould do so well as they had
done, certainly there is militery talent enough in India. Give them the
opportunities which have not been given to them so far as adequately as
we wish that they bad been given. If Indians could display so much
valour, so much talent, so much discipline, so much oapacity for organi-
sation and even leadership, I do not see wi:y the Government should not
come before us and say that they have s programme of rapid Indisnisation

of the Army. (Applsuse.)

Str Abdur Rahim: Mr. Deputy President, my excuse for teking

in this debate is that I was a member of the Committee which was set up
in order to esteblish a Military College. Along with me there were other
exponents of Indian opinion including my Honourable and gsllant friend,
8ir Henry Gidney, and ‘s majority of us, indeed with omly ome or two
exceptions, came to the conclusion that the scheme which was adopted
by the weight of official votes, or say, the expert votes of the army, was
inadequate and was not in accordance with the recommendation of the
Round Table Conference in pursuance of which recommendsation that
Committee was set up. The recommendation of that Conference was,
T am not using the exsct language, but it was to the effect that a Military
College should be established in Indis in afder to bring about Indianisation
of the Army. But, 8ir, the recommendation actually made on the strength
of the official vote was to put off Indianisstion ss much as .
falls short even of the recommendation of the Skeen Committee and som®
other militery authorities; it certainly did not conform to the principles
which were enuncisted by the Committee of which Mr. Mubammad Ali
Jingal was » member.

\
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I belong t i ic
according tgo :h: E rﬁvmce which has been condemned as non-martis] and,
my province and :) ;?ztil:;gp;:mvciizd by it’ilhehmajorlt'y of that Committee
o 30me rovinces w ave to remain in that di-
tion for ever. It is rightly pointed out b friend i Honre cidea)
that it is absurd to draw officers from yumy s ooy, Gidney,
inhabitants of the major portion of th all over India and exclude the
This is a scheme which, 1 do hope wiﬁ gounj:ry from the rank end .ﬁle.
We find on the other };and thatpréctuit © given up a8 soon as possible.
::zr;n; ou:gidte t!i‘i borders of India itself’in e%;h:jf eii glc?cjeusioiﬁga:ig;y v:;l;:g:

r for that. ree of us at least, and i
also, though I am not quite sure upon thelpgfr};?vtehrse%m:f ?theid:n eg;lbirs
Ram of the Punjab, Principal Mukherjee of Delhi and myseylf ex;'tereg p
.strong protest against this arrangement. We pointed out that if we o
to bave an Indian national army ss recommended by the Round Tsﬁg
Conf_erence it is absurd that you should go on recruiting so largely from
outside the borders of India—I mean for the Indian Army for pgrposes
of defence of our country, India. If the military authorities go on
recruiting men and training them from outside the borders of India, we
have to oonsider what will happen if we have trouble with our neighbéuré
You may have treaties now and everything may be quite peaceful but
you cannot rely upon that always. We, therefore, pointed out in no
(fir%l::bf;xlth}é\gutnhge :)h:cti it is fa}iso;utely an anti-Indian policy to recruit men

utside the borders of India. That reco i s
freated as not: -worth considering. ’ mmeqqatlon has alio been
. 8o fur as the bulk of India iteelf is concerned, the recruiting officer
never goes there. Is that fair? If we are going to have a self-governing
India, if we are to have provincial sutonomy, is it not right that the
mhabxtan»t:_s» o{ each province should have a chance of being trained for the
Armi which is responsible for the defence of the entire country including
all the provinces? What has happened, therefore, is the tradition of the
Ariny has been forgotten in the greater part of India. Is there any good
reason, why should the greater part of India be left in that condition? - I
admit freely and frankly that there is much more abundant material in
certain provinces than in the others, but if you have scantier material in
some provinces, the military suthorities. should take advantage of whatever
material they think can be suitably selected from those provinces and give
these men & chance. Further, if you stop recruitment from outside the
borders, the very province, which now gends recruits to the Army, will
have a better chance than they now have. Take, for instance, the
Punjab. In spite of the large contribution they are making at present to
the Indian Army, there is much more material available there than has
boen ebsorbed. I do not think anybody can deny that. The policy that
has been pursued in this respect is one which, to my mind, cannot at all

be justified. We made s very modest suggestion to make a beginning.

Let the recruiting officers have a.chance of selecting whatever material

they find suitable in the go-called non-martial provinces. Start with a
small company, if you like, any small unit you like. Mix them up with
the others or form them inta separate units but give them a chance.. We
feel strongly that to deny them 8 chanoce is a bad policy, a retrograde
policy, a policy which cannot be too strongly condemned.

We are looking forward to the time when India will be completely
have no meaning, a8 has been

gelf-governing and self: overnment oan i
Sointed g e masters of our own defences. Where is the

pointed out, unless we are
: 2

1
M
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policy which, if pursued, wil wake us musters of our defences? Burely
it is not to be found in the report of the majority of the Military College
Committee nor in the policy that is being pursuu{ by Government at pre-
sent and has been pursued in the past for some time. The defence should
be entirely under our countrol. 1t may not be attained within the next
fow years, but surely, it ought to be at no distant date. It is idle
to think of self-government, if we cannot control the policy of Government
in this important aspect. Take, for instance, military expenditure and
military policy generally. We cannot control it unless we are given a
chance of ertaking the defence of our own country.

I do submit and I do hope that those friends of oure who have been
to the Round Table Conference and who may go there again will take up
this question in right earnest and, in clear and unmistakable voice, tell
the British Government that unless they pursue a proper policy of Indiani-
sation of the Army in its true sense, the proposed Constitution will not
give us that gelf-government which all parties in the eountry and all sections
of the population are looking forward to. We are not extremists. We
do not want to hasten things unduly but we do want that a proper begin-
ning should be made and that beginning should bs pursued to its logical
conclusion.

* Oaptain Sher Muhammad Khan Gakbhar (Nominsted Nom-Offieial):
8ir, I rise to support this motion. Thers was a time in the history of
the Indian Army when we used to be allured with a Commission by th»
Vioeroy. There was no opportupity in those days for us to show our
worth in higher command. We could not take any initiative and all that
was expected from us was to command hslf companies in the field and
keep pesce in the lines. British officers at a time like this did not foster
s sense of responsibility in us. We served and obeyed orders in that
position for neatly a century. It was during the Great War that we were

ised it for responsible duties. There were occasions when Indian
Officers, handicapped as they were, found themselves in command of
companies and even a battalion and gave good account of their temporary
and forced leadership. Tt wasg, therefore. in 1918, that the first attempt
to prepare us for King's Commission was made. The Indian Military
B8chool, known as the Daly College, Tndore. was siarted. and 45 osdets
came out successful. I am prmud to be one of them. They were
distributed in different centres of activitien and it ig not for me to sav
how they acquitted themselves. But T must confess that some of tham
could not bear the strain of the hard life and soon ssid goodbye to the
Army or tried to go into side services. After this Government changed
their policy and mﬂ%% cadets were sent every vear to S8andhurst. This
was only a drop in the ocean and at that rate you could not Indianise the
Army even during the whole century.

. Recent events are within our memory. A searching inquiry was made
ty a Committee of which I had the honour to be a member, and a scherne
was devised to open a Sandhurst here in India. 8ir “whatever (Govern-
ment may do in other Departments—thev may not fulfil their promises,
they may even delay action there—but. in this respeft. thanks to the
sincerity gnd decision of charactér diepluved by H. E. the Commander-
in-Chief, we cannot complain of any delay.  The Academy hss been

Doy *Bpeech not revised by the Honourable Member.
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opened and our boys are now being prepared for the respomsibilitics
awaiting them. Boys of all classes have been admitted and each com-
munity has got a chance. B8ir, I would not touch controversial subjects
now.  Suffice it to say that we are grateful to Government for this
beginning. As the Commander-in-Chief happeas to be a man of strong
common sense and business, we will get our full dose and it will be a
great success. Those of us who were present at the formal opening of
the Military Academy, Dehra Dun, last November, reslize that the
sincerity of purpose of those, who are in charge of this experiment, is
beyond question. They are most sympathetic and earnest workers. Our
complaint is not that we are not being given our dues there, but atter
seeing such a good Academy at work we are not satisfied with this small
beginning. The speed should be accelerated and more men admitted.
Please do not keep us under trial or observation for ages. (Hear, hear.)
We are thoroughly loyal and can produce the finest material for the Army,
but give us a cza.nce for the expansion of the College. @ We do not
grudge extra expenditure. We can give up this -sum of Rs. 100 and
can also vote lakhs more if you will just give us a promise that you will
¥o more rapidly. (Hear, hear.) With these few words, Sir, I commend
his motion in the hope that a satisfactory answer will come. We cannot
censure the Army Department as they have fulfilled the promises they
made on the Sandhurst Committee, and they do not seem to delay reforms
in their Department. (Applause.)

Mr ® V, Jadhav: Sir, 7 heartily snpport the motion of my friend.
the Leader of the United India Party. In the first place, I have to say
that I am very proud of the Indian Army and also of the Commander-in-
Chief who is at its head (Hear, hear), and I offer my congratulations to
him upon the recognmition of his worth by his promotion to the rank of
Field-Marshal. (Loud Applause.) It is also a great honour to India
that from the time of the Great War its Commanders-in-Chief have
generally been holding the highest rank in the Army and it is a fitting
recognition of the brlliant services of Sir Philip Chetwode that this
honour has been conferred upon him.

Now, the present subject is the Indianisation of the Army and my
Honourahle and gallant friend, Sir Henry Gidney, has raised the question of

o-Indian recruitment. Anglo-Indians, Sir, from the mother’s side are
Indians and, therefore, we do not grudge their claim that they should he
taken into the Indian Army. From the father’s side, Sir, they have.
bowever, acquired very expensive habits (Laughter). . . .

Mr, ¥, E. James: And sometimes from the mother’s side too.

Mr. B. V. Jadhav: .... and, therefore, the meagre salary that is
paid to the Indian soldier will not ettract them . ...

Lisut.-Oolonel Sir Henry Gidney: Quite right.

Mr. B. V. Jadhav: ..... and T suggest that they should be consider-
ed as units of the British force and be paid on that scale. (Lieut.-Colonel
Bir Henry Gidney: ‘‘Hear, hear.”) Thai will be just to them and it
will nlso please us. I do not grudge that: I am verr generous, B8ir,
in that respect.
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Now, my Honoursble and gallant friend has also raised another question
that the Indian Army should be recruited from all over India and that
the recruitment should not be oconfined to & few martial races only. 1
need not say that I agree with him, but I want to go more deeply into
that subject. India, Sir, fell a prey to tho foreign invaders, because our
learned forefathers and lawgivers hud jgado the mistake of dividing the
people inte four divisions—tbe Brahmans, the Ksbatriyas, the Vaishyas
and the Sudras. It was the duty of the Kl{mtri%as ajope to
fight, and in that way the military case was oreated. But when the
wvaders came and there were oonstant and insistent wars and the
Kshatriye community was decimated gradually, then the defences of India
crumbled down and India became s dependent and conguered pation.

Mr. Gaya Prasad Singh: This is not history,
M, Gagn Drased Bingh. m P el e Rabeiciyas slway i

. Gays ingh, is hi ? , the triyag always fouga
well, there is no doubt; but then their numbers were not cu.&dcient to
cope with the various invaders and then ultimately India had o come
under foreign rule. Now, 1 am afruid, England is commitling the same
mistake again by creating this distinction between martial and non-
martial classes. I need not pursue the subject further, but I agree with
the Leader of my Party in raising a protest that the teibes beyend. the
Frontier should not be recruited. We are in this way creating ~nd
strengthening our poesible enemies. They are our friends today . .

Captain Sher Muhammad Khan Gakhar: May I ask the Honourable
Member what he means by ‘‘frontier tnkes''? Does hg mean Gurkhas
and others living beyond the Indian frontiers?

An Honourable Member: Gurkhas, Afridis, ete.

Mr. B. V, Jadhav: Those who arg rot British Indian subjects are
people beyond the frontier. And Y ugv that although they are our friende
today, there is no knowing when diffarences will  arise. Hunger, Sir,
is a very great force and when people have not got anything to eat, they
will rush on the plains in order to fill their bellies. Then the ties of
friendship will be severed in no time. Therefore it is not desirable that
these tribes living on the other side of the frontier should be recruited
into our Army and should be given training and equipment with which
they may perhaps on other occasions fight against us, ‘ '

Now, as regards the more important and more serious guestion’ of
Indianising the Army in the officers’ rank. An insistent demand was
being e that the commissioned ranks of the Army should be thrown
open to Indians. But this question was shelved from time to time, and
it was only on the termination of the War that that question was seriously
taken in .. Committee after Committee was appointed.. The
submitted their reportse. Some of these reports were published, an
others.were suppressed; but no serious action was taken on any. One
« 3, whose report was published, recommended that a iﬁhtcg
College might be opened in 1988, But the hands of the clock move
faster and, thanks tn the efforts of the Round Table Conference, England
had to teke up the question of starting a Military College in India at
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an earlier date, and I am very much obliged to H. E. the Commander-
in-Chief that he has seriously taken up the matter in hand and fulfilled
the pledges and opened the Academy im 1982, (Applause.) At present
only 80 cadets are admitted to the Academy every six months,—B80 cadets
every year. But the wastage in the Indiun Army is about 120, which ie
exactly double this number, But, at the same time, Sir, the new policy
that has been accepted by the Governmont of India of doing away with
the Viceroy’s Commission will raise this wsstage to & very great extent.
Now it is 120, and it will be 280 ip future. In order to cope with that
wastage, larger numbers will have to be admitted to the Academy. At
present admisgion to the Academy is 60 cadets every year out of which
80 are recruited by direct recruitment, i.e., by competitive examination,
and 80 are selected from the ranks. Before this Academy was started,
some ten vacancies at Sandhurst every term were made available to
Indians. But at that time the goldiers serving in the regular army had
no chance of rising to the commissioned ranks. In all these seven or
eight years, only seven cadets were sent to Sandhurst from the ranks.
But at that time perhaps the standard of education in the Army was not
adequate for making the cadets fit for higher military education. Now,
under the present conditions, 15 vacancies are reserved for men serving
in the ranks every term and 15 by direct recruitment.

Now, Sir, as to the question of the material from which these cadets
are drawn, Mr. Young, the Army Secretary, last year in answer to a
question by my Honourable friend, Kunwar Hajee Ismail Ali Khan, gave
*a reply that the total up to date sent to Sandhurst was seven, one of
whom was over 25 vears of age; the figures given at the end of paragraph
18 of the Indian Military College Committee’s report appear to be incorrect.
Then, part (c) of the question was in these terms:

“Do Government propose to waive the ocondition of age in the case of those Indian
Army Cadets who are members of the regular units of the Indian Army and of the
Auxilisry and Territorial Forces? If so, to what extent? If not, why not?!”

To that the answer was given:

“It will not be necessary to do so, since no difficulty is now anticipated in obtain-
ing a sufficient number of Indian Army Cadets below the age of 35 years.”

So, Sir, the Army Secretary has admiited that the supply from the
‘Army through the ranks ig adequate and, therefore. there is no necessity
to lower down the age limit of 25. Now, Sir, I read in today’s paper that
s Resolution was moved in the other place only yesterday by the Homour-
able Sardar Jagannath Maharsj recommending that the number of cadets
admitted to the Indian Military Academy should be increased by 50 per
cent. Various Members supported it, and the report says:

“His Excellency Sir Philip Chetwode replying on the debate said that the present
policy of the Government regarding the rate of Indianisation was fized after mature
deliberation by His Majesty's Government and the Government of India and that
policy could not he changed at a moment’s notice. The present rate of admitting 60
cadets every year to the Indian Military Academy was enough to meet their require-
ments for Indianising & complete division of all wings.”

That is one point. This means that according to the Commander-
in-Chief, if cadets sufficient to fill the lower rrgnks in that 1nd1amaed
Division are sufficient, then no more speed is required.  This side of the
House oannot actept that proposition.  We say. we are demanding
Indianisstion of the Army. First of all, there was a scheme of Indienising
eight units. Nobody on this side Wwas enamoured of it and nobody



1701 HASEATIVE ANBRMBLY, . ., . .[7rn Mancn 1988.

[Mr. B. V. Jadbav.’ , ,

supported it. That scheme has now been sbendoned and now & whole
Division is going to be Indianised. My friend, the Hopourable the Movar
of this cut, has shown how this is eresting a caste and, therefore, how
this scheme of Indianisation by reserving certain units for Indians under
British officers is an invidious one and un injurious one, and, therefore,
1 need not go into that question. Bui, 8ir, the reply given by His
Exoellency the Commander-in-Chief was:

*‘He, an being responsible for the safety of India, felt that they were taking o
visk in the present rate of Indianisstion, and could not recom any incregse in
‘the rate just yet, because there was nol enough supply of odmhdymncn-;.
with the necessary amount of fighting and leading traditions behind them.®

I ma t out that a competitive examination is held every six
monthsm:{xdpﬁ:t time when there were 15 vacancies, 250 men had applied ;
snd I think when 15 were taken, and if the rate was to be increased by
about 50 per cent. only, then seven more suitable men could have heen
found easily from candidates that were rejected. And. as for thase
who were tgken from the Army, I was told that when 15 were taken,
no less than 60 eligible cadets were recommended by their Commanding
Officers. 8o, in respect of {hese ocaduts also who are taken from the
Army, there is no fear of insdequate material. -

One point more. Yesterday the Commander-in-Chief said:

“‘He was not saying that the material they were now recruiting would not
good. Indeed, their young Indian officers were showing greai promise. But the
ﬁuﬂpd&o&mwod&mhnymm%mqmoh'mqm

batteries. At present the seniormost of them had put in only eight years’ servics,
and they would come to command appointments in another ten years.”

80, according to the Commanderin-Chief, 18 years' service experience
is required to see whether the Indian officers are fit for anything or not.
1 would only read a small passage from the Report of the Indian Military
College Committee where, in opening the Committee, His Excellency
8ir Philip Chetwode said :

however, t will have bad fourteen
pretty cortain we shall be able to einit
to be a complete success or not.”

On that occasion it was, I think, in the year 1081, His Bxoelleney the
Commander-in-Chief thought that 14 years' experience was quite enough
to enable him to nssess the value of the Indian cadets. Now, vesterday
he was asking for 18 years’ experience. So I do not think whether during
this short period of a year and a half the Indian cadets have done some-
thing to lower themselves in the estimation of their officers. If now 18
vears’ experience is wanted it mesns that according to the Commander-in-
Chief no more advance in the number of admissions to the Academy need
be expecteq for the next ten years. Sir, T think this boast of acoelerating
Indianisation and that the British Government are very eager for
Indianisation and s0 on and so forth will be merely wordy promises.
think yesterday’s reply nf the Commander-in-Chief in the Couneil of State
is a great damper on our enthusiasm and T hope His Excellency the Oom-
mander-in-Chief and the Army authorities will revise this ~opinion of
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theirs and see fit to Indianise the Army at a faster rate. At all events they
should accommodate a larger number of Indian cadets into the Academy,
if not now, a year hence. '

S8ir Hari 8ingh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, Honourable Members on this side of the House,
ang I venture to hope that Honourable Members on the other side of the

ouse, are agreed on the policy of Indianisation of the Army. But the
point of difference that arises between the two sides of the House is as
to the pace and degree of Indisnisation in the near future. As the
Honourable Mr. Jadhav has pointed out, His Excellency Field-Marshal
8ir Philip Chetwode, upon whose new honour we all congratulate him,
gave a very disappointing reply in another place and it has added a point
to the subject of debate this afternoon. We should have hoped that after
the conclusion of the three Round Table Counferences in which the policy
of responsible government, both in the Centre and in the Provinces, was
acceded to, the question of Indianisation of the Army as well as the
question of the Indianisation of the Services will engage the serious
attention of those responsible for the Military policy of this country.
But while on the civil side we have at any rate promises, if not fulfil-
ment, of an early Indianisation of the Civil Services, we are nnt receiving
the same hopeful response in regard to the Indianisation of the military
services, and Honourable Members ocoupying the popular Benches in this
House are, therefore, anxious to ventilate their grievances and emphasise
the point.

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty)
vacated the Chair, which was occupied by Sir Abdur Rahim.]

The point which they wish to make with the adumbration of the new
policy in the Government of India is that the people of this country desire
and demand that there should be a rapid Indianisation of the military
services. We have been told that we are making headway with the
Indianisation of the military services. A Military Academy has been
established at Dehra Dun. We ave all glad thag it has been established,
but you take only 60 cadets per year and at that rate I should like to ask
our champion mathematician on this side how many years it would take
to Indianise the entire Indian Army. (A Voice: ‘“He is not here.”) 1
understand that there are about 7,000 officers in the Indian Army and it
does not require a very complicated arithmetical process to come to the
conelusion that it would take several hundred years, certainly over a
century to completely Indianise the Army, if you are going to limit the
number of Indians for ndmission into the Academy at Dehra Dun. We
bave been told that the primary and prime test for efficiency
in the Army is efficiency and that the fighting and leading qualities
must be judged and a tradition created before we can embark
upon a large policy of Indianisation. If that be the condition
precedent, we shall have to wait for the advent of many wars
and they may not come in our generation. 8ir, in this regard we can take
a lesson from the history of the other nationg of Asia and Europe. In
the Great War we know with what celerity the great .xsland Empire of
Japan prepareq her military forces. and, in an authentic book published
under the mgis of the military authority in that country. it was pointed
out that an ordinary cooly, who used to drive a rickshaw nfter three
months training became a soldier and geve such a good account of him-
self that they were able to turn the rising tide of Russian aggression 1n
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Manchuria. It is the opportunity that brings out the men s&nd if Indis
is to have a proper share in tho defence of her country, you canvot dis-
criminate between the so-called martial and non-martial ‘rncés.” Bir, I
mysel{ belong to a martial race, gand I can, therefore, speak with a certain
degree of detachment when I plead for the enlistment of all communities
and classes, because I believe that by the relegation of military services
to a few martial classes you starve the other classes from their
rising to the just aspiration of teking their proper share in the
defence of ir ocountrv. ‘Traditions are built up.” Martial
quality is a matter of habit and training. A man is not born martial; he
oan be made martial, as indeed he has been made martial in the other
countries,- one of which I have referred to in my speech. I, therefore.
submit thet we really want the orientation of u new policy in regard ‘o
the Indianisation of the services. We do not want a system of doles of
80, or 40, or 50 and we vomplain that thig hesitating policy must give
place to a bolder policy of Indianisation on a mass basis.

Hcnourable Members are aware and, in fact, that point heg been
emphasised by seversl Honourable speakers on this side of the House that
the conception of self-government in this country, and, indeed, in eny
country, would be incomplete without the necessary equipment of self-
defence by the nationals of that country. If India is to take ber place
as a self-governing unit of the British Empire, it is the first duty of the
British Government to see that the Indian people are given every
facility and assistance in Indianising the service and in creating an army
which would be able to defend her borders against external aggression.
Military authorities for yome time past have been predicting of war
imminent in a thestre not far from the frontiers of India. We have been
assured and in the mili journals the fact is emphasised that the next
great war would be somewhere not far from the outekirts of India. Tt o,
what preparations is India going to make to meet this menace, a menace
which has becomne far more formidable, far more dangerous and requires
8 better equipment than what India was able to afford in the Great War
of 1914? The equipment of those days would be voteq as antediluvian
by the military expert of today. More brains. mora driving t‘pll:::et', greater
initiative I8 now required, and do Indians lack in any of se  qualities
which are now called for in a good efficient soldier? "It may be that they
may be deficient in muscles or in physical strength, but those were more
necessary in the days of bows and arrows. The battles of todsy and
tomorrow will be fought on a different scale dnd oall for leadership of &
different kind: and it is necessary. therefore that the mflitary authorities
should take into account the faet that no mercenary army, however
efficient, will be able to cope with the threatened danger with- the ssme
patriotism, enthusiasm and courage as those who are fighting for the
defence of their hearths and homes. That is the vindieation for @
complete Indianisation of the Indian Army and it is a point upon which,
a8 I have said. there need hardly be any difference of opinion between the
two “sides of the House, g L

My Honoursble triend, Sir Abdur Rabim, hes mkunhm
dautious snd, 1 venture to submit, s very wise warning, that you-
be careful not to arm your potential enemy by enlisting them into the
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Indian army, because the first duty in India is to see that the Indians are
armed and that allegiance to the %ritish Crown should be made a condi-
tion precedent to enlistment in the Army. My friends on the other side,
and 1 am afraid a few of us on this side, are often apt to forget a very
great source of recruitment, the educated classes in the Indian Uni-
versities. Honourable Members on the other side know that the great
Universities of Oxford and Cambridge, of which I have some knowledge,
and I believe the other great Universities of the United Kingdom, have got
their Officers Training Corps, and officers and students and under-
graduates get commission in the army by direct recruitment therefrom.
It was hoped that when the Indian Universities Training Corps was
established, the Universities would be encouraged also to supply their
quota of officers to the Indian army. In that the Universities have been
sadly disappointed, so that it cannot be said that there is any paucity of
material for the officering of the Indian Army. My friend, Mr. Jadhav,
instanced the case where for a few vacancies there were about five or ten
times a8 many candidates; and I submit that the middle classes of this
country have now been thoroughly roused to a sense of their duty to the
nation and they are looking forward to the day when, with the wider
opportunities given to them for the defence of the country, they will be
able to serve loyally and faithfully, and, I am sure, courageously, their
King and country. These are, therefore, the reasons why we are pressin

for a bolder policy than that which has been initiated hitherto ang
followed by the protagonists of the military policy in this country. It
may be that Honourable Members who adorn the Treasury Benches have
not the necessary power to give effect to their own views, though
they may accord with the views of Members on this side of the House.
I am fully aware of it. I know how ‘one distinguished predecessor of the
present Commander-in-Chief struggled hard for the liberalisation of the
policy in favour of greater Indianisation, and I know what disappointment
he encountereq from the vested interests in Whitehall and elsewhere, but
1 hope that that opposition is now crumbling and with a bolder policy
recommended by the Government of India, we should certainly be in
sight of an Indianisation that would gratify Members on thie side of the
House, conducive bo larger economies in military administration, and, I
am sure. would not in any degree diminish the ~fighting quality of the
Indian Army.

Hony. Oaptain Rao Bahadur Chaudhri Lal Chand: Sir, the question
: of Indianisation of the Indian Army is an old one. At least for
7M. the last fitty vears this question has been agitating the minds
of Indian politicians. I must here confess that we, who belong to the
martial classes, did not take part in the early agitation on this question. . .

Mr. 8. 0. Mitra: Does every one in the Punjab belong to the martial
taces and &very individual'of the agricultural clagses also? (Laughter.)

Hony. Osptdin Rao Bahadur Ohaudhri Lal Ohand: Come and seftle
in the Punjab. Sir, our reason for not agitating ‘against this was thlls.
Firstlv, we had the manopoly of the service in the Indian army, and gecondly.
we had the Viceroy’s Commissions to which all middle class_people could
aspire. Now, the first condition has been taken away by admitting non-
martial classes to the officer class and the second condition has also been
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done away with by the announcement thut in future the present Viceroy's
Commission will cease to exist. Therefure, the middle clasg people wili
have practically no chanee to aspire to the position which they hitherto
attained in the Anmy. 1 would not here repeat the arguments that have
been advanced so ably by other Honourable Members from all sides of the
House. , All that I want to subiuit is that this motion, unlike other motions,
ia not a motion againat extra expenditure, but it wants the Army Depart-
ment to spend more money on the Military Academy. Those of us, who
went to Dehra Dun last November, came away fully satisfied with the
arrangements there, and our only complaint now is that the beginning is
much too slow for a big country like India. We do not want to retard
the progress in any way. All that we weant is that .the caravan of today
should not pass at the camel's pace. This is an age of motor cars, and
aeroplanes are coming into greater use in this country. The old time
bonoured bullock carts have been replaced by the Commissariat Depart-
ment's motor cars, and so the caravan of all activities in th~ Arex Deperl
ment should go st a higher speed.

8ir, the Army Secretary wag very considerate when he, the other day,
sccepted the proposal to have an informal discussion over the Pension
question of the diacharged poldiers. T hope he will now give the same
eonsidered reply which will satisfv all parte of the House and which will
be in keeping with the present times.

One word about the question raised by my gallant friend, Colanel Bir
Henry Gidney. I have noticed that whenever there is a gquestion of
Indians getting any thing, he comes to our side; but whenever there is
something to be secured by Europeans, he goes to their side. I for one
welcome him ss an Indian. He expressed, for the non-martial classes,
a desire that they should be recruited for the rank and file as well. . . .

Lieut.-Oclonel. Sir Henry Gidney: I challenge you to prove an instance
when I showed a two-sided view on Indianisation of the Indian Army.

Hony. Captain Rao Bahadur Ohaudhri Lal Ohand: He has ssked for
the recruitment of the non-martial classes including his community to the
rank and file of the Indian Army. But I doubt, if his community will serve
on the pay an Indian sepoy gets. Be that as it may, I think the hest oppor-
tunity for him and for his other comrades was to make the suggestion in the
vear 1915 when the German War was on. At shat tizae they kept quiet,
and we reeruited battalions not once, not twice, but in some cases three

Lisui.-Ocionel Sir Henry Gidney: W;gnvewwmt. of our commu-
nity to the Great War. If you or any other Indian community can prove
that you have done so much, I will take my hat off. '

Hony. Osptain Bao Bahadur Ohsudhrl 1al Ohand: Certainly, I oould
supply more men if they were wanted in those davs of trial. There was 8
doctor helonging to the brotherhood, net in religion, but to the hrotherhood
of my gallant friend, aa a doetor, who made a formal offer to the Punjab
Governmeat, and the then Gowernor of the Punjab told me that when
this daotor was asked to take charge of a hospital in his own town, he consi-
dered the question for several days hecause he thought that that was
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the thin end of the wedge; and that the letter would be followed in about
a month's time by a railway puss to Bombay, from where he would be shunt-
ed off either to Kut to look after the comforts and requirements of General
Townsend or to some other front, and the reply that that doctor gave to the

Punjab Government in writing was: ‘‘Sir, it was a formal offer, and I could
not take over charge of this hospital’’

Diwan Bahadur A. Ramaswami Mudaliar: May I ask my friend to say

whether the hundreds of medical men that were recruited during the war
ever belonged to the martial clusses?

Honry. Oaptain Rao Bahadur Chaudhri Lal Oband: Some of them
belonged to non-martial classes also, but if other examples are wanted, I
would refer to the record of the Bengal University Corps or the Bengali
Regiment that was raised and that record will supply an answer. Nearer
bhome, I may quote an instance from the Punjab. There was a demand
from certain friends of the non-martial classes to give them a chance. One
gentleman practising in the Lahore High Court gave the Governor of the
Punjab a list of 756 educated persons who were prepared to go to the war,
but there was no chance for them. When this was going on, an announce-
ment was made that the Calcutta University was raising its University
Corps. Therc was a similar demand in the Punjab also, and the Govern-
ment of the Punjab issued a communiqué that the Punjab University was
also allowed to raise a University Corps on the understanding that it
should be recruited from non-marital classes. What was the result?
Most of those who joined that Corps either belonged to the Islamia College,
Lahore, Khalsa College, Amritsar, or to the Jat High School at Rohtak.
We were privately told by the Government that the scheme was failing,
that these non-martial people were not coming forward, and that the
honour of the Punjab should be saved. Sir, the honour of the Punjab was
saved by sending martin] class educated people to fill up the ranks. There
are a number of other instances, but T do not want to quote them now.

‘Buffice it {o say that for the purposes of this motion we are all agreed that
the speed should be nccelerated.

One word, Sir, about the recruitment of non.martial classes. A demand
has been made that they should be given a chance in the rank and file
also. Sir, in 1928, this very Assembly passed a Resolution that officers
in the Indian Army should be recruited in proportion to the number of
recruits each community supplied during the war, and I for ome am
prepared to stick to that. Let one wunit be separately: raised
from non-martial classes,—of course with a hint that they will
have to go to China or out of India, and, I am sure, they will
not be able to fill those ranks. But why quarrel over this question?
The officer ranks have been thrown open. We do not grudge that, and we
do not say that vou should not be reoruited to the rank and file also.

Already Medrasis have got a chance in the artillery . . . .

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan): Do you uggest that martinl clasées alone should be
preferred to fill the higher ranks of the Armmy?

. . Oaptain Rao Bahadur Chaudhri Lal Chand: There is no ques-
tibnn:?’prefarment. We are not there by anv. special favour of the Gov-
.emment. We are there on account of our efficiency, and there is no de-
pertment of Government’s activity in which efficiency plays such an import.
ant part. Efficiency is the soul of the Indian army and cannot be plaved
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with. Our efficiency has been tried. I am sure, His Excellency the

Commander-in-Chief will not allow the experiment, that was hizd in

Kashmir once when they raised an army of Kashmiris which had to be

disbanded, because the Commandant asked the Maharaja to give him six

i;l:!lr: sepoys to guard the armoury at night, to be repeated in the Indian
y.

Sir Cowas}i Jehanglr: How many of the martial classes have com-
manded regiments up to now in India?

- Hony. Osptain Rao Bshadur Obaudhri Lal Ohand: That is our
complaint. But as my Honourable friend, Captsin Sher Muhammad Khan
Gakhar, hes said, some of us were forced by circumstances to assume
command during the War, because when senior officers died, the junior
officers had to take their place and those ofticers who were placed in that
position aoquitted themselves very well. 1 know of one officer who was
in charge of a whole unit as Bubedar Major for several days and the
accounts, that the British Officers of his unit gave of his temporary steward-
ship during that period, were most satisfactory. I think that this is not
a point on which non-martial classes should !0 at issue with us. They
should be proud of our records. They should quote these as 'examples
They should say: ‘‘Whereas these illiterate people, these backward com-
munities, when they got a chance, acquitted themselves so well, why
should we, the educated people, not do as well or even better?’’ Instead
of quarrelling with us, you ought ta bring forwurd this argument. Now,
all that I wish to say is that we do not want to curtail expenditure. 'This
is not a censure motion upon Govarnment for extravagance. All th:t we
want is that they should spend more on the Military Academy at Dehra
Dun, and probably our enthusiasm for this has been aroused by a visit to
that great institution. If they had not taken us there, probably we might
have been under the impression that our boys must be treated shabhily.
But now that we have seen with our own uvew that the officers there are
most sympathetic and the boys are being trained in a most sympathetic
manner and are sure to turn out real leaders of our future army,
there is not a single demand on which this Assembly will be
prepared to vote money more easily than on a demand for extrs expen-
diture on this college. And that reflects the groatest evedit not only on
His Excellency the Commander-in-Chief, but on all the officers that are
contributing towards its success. With these few worde, I hope the Assem-

bly will accept this proposal.

Maulvi Sayyid Murtuss Sahed Bahadur (South Madras: Mubham.
madan): Now that the line of demarcation hetween martial classes and
non-martial classes has been obliterated by the martial races themselves,
I confine myself to a few remarks. When these gentlemen claim to be
members of martial races, I also want to say that I am the direct descend-
ant of Sayyid Abdul Ghaffar Shahoed who was the Commander in-Chief
of Tippu Sultan. Yes, Bir, I will be very glad to sece the non-martial
races also come up and defend their own country. Otherwise we will be
doing a great injustice to them. As regards Indianisation, one point has
to be considered very carefully. Indianisstion means curtailment of expen-
diture, which means enhancement of our credit throughout the country to
a greater extent. The other day the Finance Member laid great stress on
the point that the military expenditure has been reduced to a great extent,
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and yet he did not provide us with facts and figures. Bir, the military
expenditure is ranging between 46 and 47 crores even now. I muay say it
is near 50 crores, and it will come to Rs. 50 crores if we add to it the
twa crores and two lakhs which we have already sustained as a loss in
running our strategic Railways, When Indianisation is effected in its
true sense, the credit of India will he incgeased to a great extent.

As regards the promotion which His Excellency the Commander-in-
Chief has secured, I also associate mysclf with vhe previous speakers in
congratulating him thereon. But, at the same time, I make un appeal
to hin through you and through the Army Secretary that the speech
which he made in connection with a resolution which was moved yesterday
in the Council of State is highly disappointing. We know what difficul-
ties he has to surmount in acting up to the desire of the House.

[At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty)
resumed the Chair.}

But he should realise that the pace of Indianisation is hope-
lessly slow and, therefore, he should corae forward to attend to
this question of Indianisation with rapidity in consultation with
the War Office in Englend. Just as we reulise the difficulties of the
Finance Member that he is powerless to curtail many of the items of
expenditure without the Secretary of State's sanction, similarly we do
realise the difficulties that His Excellency the Cominander-in-Chief has
in Indianising the Army. But if he makes out a strong case and lays all
the facts before the War Office, I am sure, he and the Army Sccretary -
will be crowned with success. With these few words, I resume my
.seat.

Mr. X. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): As I sat hearing the debate, I thought that the aspect to which 1
wanted to refer had been sufficiently dealt with by my esteemed friends,
Sir Abdur Rahim and Sir Henry Gidney. But some of the remarks which
have fallen from my Honoursble friend, Captain Chaudhri Lal Chand, com-

_pel me to speak a few words on the subject. ‘

My Honoursble friend, Captein Lal Chand, referred to a doctor and
hie dismissal while he offered his services during war time.

An Honourable Member: Retired doctor.

Mr. K. P. Thampan: That does not matter much. He said that was
owing to the fact t.m the particular doctor d}d not belong to the so-
‘called martial race. Sir, you might remember in Madras during the war
when the hospital shi “Madras'’ was organised, our revered leader the
late Dr. Nair offered %is services on board thet steamer. He wae ccmt-i
strained to resign after a short service on account gf the ill treatmen
and humility to which the English doctors subjected him. That was more
or less the treatment given to all Indians. If you think that one becomes
martisl only if one plays the under-dog_to every Englishman or Irishmat
or. for the matter of that, every Canadian or Australian, then, Sir, 3
‘not sspire to be martial. Let my friend have the monopoly of it 8n
tet him be proud of his: martial spirit or gallantry or whatever it is.
The Nairs have been said to be a martial race. From the time that
Parssurams created Kerala up %o the time of the occupation of the dns_trl::ct

by the British, the Nairs were & fighting pecple. Everybody, who has
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read the history of Malabar, knows that. From the time that Vasco de
Gama set his foot in Calicut, every Western traveller has borne testimony

to the martial spirit of the Malayalees, the Nairs, the Moplahs and
Thiyars living there. And yet they are non-martial now. Even at the

risk of being personal, I wish t8 say that my ancestors went to Malabar
1799 years ago and for nine centuries we were the heredi commanders
of the Zamorin. We were responsible for the conduct of the resistance

that Malabar put up against the invasion of the Mysoreans. Even today,

when we dig up the outer compound of our family house, cannons are
found lying buried. Many a time I have shed tears when I looked at the -
old arms that are stocked in the third story of my house. The swords
snd other weapons are too heavy for me to lift, but they were the

weapons used by us three generations ago. That is my past and however
much 1 may feel proud of it, I am considered to be of a non-martial

class by the Government and unfit to serve in the Army and defend my
country. One is ashamed of oneself: I cannot express myself more

strongly than this. B8ir, frankly, I don't feel any enthusiasm for the

motion.

Mr. 8. O. Mitra: ] agree generally with the speech of my Honourable
friend, Mr. Yamin Khan, on the Indianisation of the Army, but I like to
discuss more fully the point that has bren raised by my Honourable and
gallant friend, Sir Henry Gidney, namely, the proper and equitable distri-
bution of this process of Indianisation itself.

1 wish to place before the House first the figures that Sir Philip
Chetwode gave in answer to a question asked by the Homourable Mr.
Ghosh Maulik in the Council of State yesterdsy. He said: The sanctioned
strength of Indian officers and other ranks of the Indian Army, excluding
veseryists and the Terntorial Force was 1,51,485, of which 47,368 are
Hindus, 22828 are Sikhs, 18,708 are Gurkhas and 53,888 are Mubam-
madans including 41,720 from the Punjab and 6,847 from the North-West
Frontier. These were serving in the Indian Army on the 1st January,
1982. He also gave the figures of the percentage of the cadets. He
that the percentage of Hindu. Muslim and 8ikh caedets in the Indian
Militarv Academy was 20, 40 and 27. respectively. From these figures
it will not be wrong to argue that equitable distribution of the different races
or the due proportion of the different provinces has not been maintained
in the Army. It has been urged on more than gne oocoasion that a large
sum of money for military expenses smounting to more than 50 crores,—
though on the Militarv Budget it is put at 46 crores—it has been proved
i varlous occasions that the real military expenses sxceed even 70 crores
if we take stock of the indirect expenditure for the Army, is contributed
by the people of all the provinces and they can certainly claim their share
in the Indian Army. _

As regards the theory of martial classes, I can excuse my friend,
Captain Lal Chand, who claims to represent the agricoltursl rural clasees.
and even Captain Sher Muhamiad Khan, but it ix amaging that the
British military authorities shotld sleo put their faith in this exploded.
nonsengical theory. When they recruit for their Army in Europe, do
they inguire whether the soldiers ‘come fromi any martial clsseses? Do
they make any distinctioh between tiiarbial &lidsée in England or Wales
or Treland? In it necessaty only in Tridis:'to Hud 6ut Who are the marbial
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classes? Ag 1 have said before, this classification and recognition us
belonging to wartial clusses vuries with the progress of time. ‘Lhg Bramang
ol the Umted l'rovinces were found to be martial races by the DBritish
Muitary authorities 50 years before, when it served their purpose.

}
An Hooourable Member: They are still called martial.

Mr. 8. 0. Mitra: I'hat may be 8o, but their number in the Indian
Army 18 dwindling down every year, 'L'hen they said that the Sikhs were
the only martial races. Then they culled the P’athans and the Gurkhas
martisl ruces in turn. No lLody knows whoge turn comes next to be
styled as & martial class. It hag been urged before this House that to
make oursclives fully titted for complete Dowinjon Status, we must show
our competence to defeud ourselves; not only the Indian nation, but all
the autonomous provinces will certsiuly claun their proper share in the
defence of the country. It cannot be long maintained on the basis of
these exploded theories that provinces like Bengal, Madras or Bombay
should be excluded from army recruitment. Speaking of Madras, I find
that during the war, to serve in the army 61,228 were enlisted as com-
batanté and 48,000 as non-combatants. In Bombay, 41,272 were enlisted
us combatants und sinulurly in other provinces. Irom these figures, we
can clearly show that. when necessary, Government can recruit any num-
ber of really good soldiers irom any part of India. Even conceding that
the same percentege of soldiers may not be had from.every province, 1
say, it i8 due to this wrong policy, this malicious policy on the part of
the Governinent that they have ceased to recruit from some parts of the
country, and by this process they have made even the physically strong
races non-martial races. Looked at from any standpoint, there is no
justification for Government to recruit only from certain classes of people.
As regards recruitment in the civil departments, it is said that selection
by competition alone is not good and that proper representation should be
had of all classes, communities and provinces. Government cannot, have
it both ways. Lither they must accept the efficiency basis or recruit for
military purposes from all classes, communities and provinces.

8ir, I have a special grievance. because although my province is a
predominantly Muslim province, I find that, in the name of Muslim
minorities everywhere, the loaves and fishes are being monopolised by
other provinces, and the Muhammadans of my province are left in the
lurch. Bir, the time has come, I claim for the Muslim brethren of my
provinoe, that they should get their due and proper ghare at least; in these
enlistments. Government will say: ‘‘Oh, 52,000 soldiers are recruited from
Muslims’’. That is all very well, but what happens to the.M.uham.madan
brethren of my own province, Bengal, which, be it noted, is inhabited by
the majority of the Muslims of the whole of India. These are claims
which Government should very closely examine as regards the question of
Indianisation. Sir, I support the motion of my friend, Mr. Yamin Khan.

. R. ¥. Tottenham (Army Secretary): Sir, I do not propose to
mak'ér; ?ongn sp,o:ech on this agbjec{ this afternoon. Nor do.I propose to
follow those Honourable Members who have dealt rather with ;helq;en‘
tion of the particular classes of Indians who should belong to 1t;h e !;1:5:1,:
Army. I take it that the real question before the House is el'et nt
to which Indians should replace Britishers in that Army. I have listen
. : .

i ]
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oarefully to what Homoursble Members have said this sfbernoon, and I
confess that 1 have not heard a great deal that is new; nor do I think
that they really expeoct me to come out with some new or startling
snnouncement. At the same time I do claim, and claim very strongly,
that the Army Admimstration today is outstandingly sympathetic towards
Indian aspirations (Hear, hear), and 1 shall, within the time at my dis-
poeal, do my best to substantiate that claim.

, Mr, Lalchand Navalral: Are there any Indians in the Auxiliary Force?

Mr. G. R. F. Tottenham: The present year, Sir, has seen the birth
of & purely Indian Air Foroe; it has also seen the birth of the long-
desired Indian Military Academy, and those Honourable Members, who
ware present at the formal opening of that Academy, will not forget the
memorable words that His Excellency the Commander-in-Chief spoke on
that occasion.

We are fully aware that there are those who disapprove of our policy
in the matter of Indianisation; and their criticiam, 1 stunk, falls under
three man heads. lo the first place, they oontend that we ought to
increase the number of admussions to the indian Military Academy. In
the second place, they condemn our policy in coafimng Indianisation t0 &
particular n of units, that is 30 say, completely indianiging 8 portion
of the Indien Army instead of semi-indismsing the whole of it; and
thirdly, and possibly above all, there are those who wish us to lay down
8 detinite programune of Indisnisation. These three criticisms have otten

made past and replies have as often been made to them.
] the tirst of them, His Excellency the Commander-in-Chief
only yesterday explained in another place that the admissions to the
disn Military Academy at present were suflicient to oaery out fully the
requirements of the new Indisnising Division and Cavalry Brigade, and that
the time would not come to expand or increase the number of admissions
unfal that policy bad bad some chance of sucoess.

Mz, 8. 0. Miira: Thst means waiting for another six or ten years.

Mr. G. B. ¥. Tottenham: Then, His Excellency said that the time for
advance would come when Indian Officers in the Army were filling the
posts, or had filled the posts, of squadron and company commanders and

some ycars must elapse before that can happen. ?do not think with
~friend, Mr. Jadhav, that His Excellency had any intention, in what he
said in the Council of Btate yesterday, of altering the period which be
had in mind last year or the year before. His Excell simply wanted
to make iv ciear that these Officers must fulfil the conditions prescribed
before their capacity could be fully proved, and we hope that that capacity
will be proved at no very distant date.

Then, there is the second criticism, tha{ the complete Indianisation of
s particular formation is a bad policy. On the other hand, we contend,
as we have often contended before, that that policy affords the very
quickest possible approach to the complete lndianisation of the Indian

, because what we want is not e large number of units oficered
partly by Indians snd perily by British officers, What we want to get,
88 soen as possible, is & emaller number of units officared entirely by
Indisn officers; snd we want to satisfy .ourselves that those Indian unite

£
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8o officered wil] stand comparison with units of the Indian Army which are
officered by British officers. Until that time comes, we oannot see the
final step. Take, Bir, my own Service, the Indian Civil Service. The
recruitment for the I. C. 8. has been 50 per cent. Indians and 50 per cent.
British for some time, but, by that process alone, you are not today ane
year nearer in time to the complete Indianisation of the I. C. 8. than you
were when the process of Indianisation began. A period of at least another
85 years will always have to elapse after the last British officer has joined
the Indian Civil Service. 80 also in the case of the Indian Army. That
Army will not be fully Indianised until some time after the last British
officer has joined the Indian Army; and we cannot lay down a definite
time-table for Indianisation until the time comes when the last British
officer is 1ecruited for the Indian Army. The quickest possible way of
reaching that position is, in our opinion, to Indianise this complete Divi-
sion, to have it officered entirely by Indians and see whether they will
prove & success. In other words, as His Excellency bas already explained
at Dehra Dun, the pace of Indianisation depends upon the Indian officers
in the Indian Army at the present moment and on the cadets who are
now at the Academv. We can promise them that, in the difficult task
before them, they will have every possible help and assistance from us.
Our policy, we consider, is thus not only better adapted than any other
to achieve the object in view, which is. to quote the words of the Round
Table Conference, ‘‘that the defence of India must to an increasing extent
become the concern of the Indian people and not of the British Govern-
ment alone’’, but also—and T think this is the most important point—
it is receiving the genuine and full co-operation and support of the Army
authorities. (Hear, hear.)

Tt Honourable Members will look through the statements that we have
Iaid on *he tahle giving an account of the action taken on the Retrench-
ment Committee’s proposals, they will see that there were many proposals
for Tndianisntion, not only of the officer ranks, but in the subordinate
branches and departments of the Army, such as the Supply Services, the
Mechanical Transport. Factories, and so on. A very large majority of
these, in fact practically all of them, have been accepted—most of them
in practice, but if not in practice at any rate in principle. Soon affer I
took charza. Sir, of the post of Army Secretary, I made it my business to
have a list of these proposals of the Army Retrenchment Committee made,
and T have periodical reports sent to me to show the progress that is being
made with each of them. T have this list here and T can assure Honourable
Mombets that T kéep a oareful eve on it, but the point is that my task
is & comparatively easy one. T find no obstruction. I find that, the
officers of Armv Headquarters are out to see how much they ean do and
ot how little thev can do. Then, Sir, further than that, the officers of
Armv Headquarters are at present engaped on an examination of all the
hundred and one problems that will arise in substituting, for British officers
and British formations of the British Armv TIndian officers and Indian
formnations. T refer to the Engineers, Artillerv, Signals, Tanks, and so
forth. In all these matters T can aseure the House that the problems are
being tackled in the right spirit. There is no eigm of obstruction. and
there is everv sizn of co-operation and help. That, 8ir, T venture to think,
is an asset of priceless value. Honourable Members of thig House con-
ceivablv mieht exact or extort from us a definite programme of Indianisa-
tion. But, Bir, what would be the use of su¢h a programme if it were



12 LEGISLATIVE ASSBMBLY. [7rH Manor 1988.

[Mr. G. R. F. Tottenham.]
fmown that we ourselves did not believe in it and would, therefore, not
do our best to adhere to it? I would suggest, Sir, that it is better to
oo-operate with us in a plan which we ourselves believe in—and which
after all has merits of ite own—and by doing so to give that plan every
possible chunce of sucoess.

I do ot think, 8ir, that I have anything further to say. If Honourable
Members can detect any sign of obstruction on our part in the carrying out
of this plan, let them by all means bring it to our notice. I.et them discuss
% with us and, if we cannot satisfy them, let them condemn us. But I
do not think that there has been any indication this afternoon that there
is at present any obstruction. The difference really is as to the plan itself,
and, as I explained at the beginning of my speech, T am not in a position
to announce any radical alteration. I can only assure Honoursble Members
that we are doing and shall continue to do our best to carry out the plan
to the beat of our ability.

Mr. Muhammad Yamin Kbhan: Sir, I must confess that I am not fully
satisfied with the reply which I have received from the Honourable Member
on behalf of Government. I do not think the programme put by the
Honourable Member before the House can be at all called satisfactory.
If we show that we are satisfied with this programme, we will be com-
mitting ourselves to a programme which wil} take more than a century to
bave Indinn regiments officered by Indians, and for more than a oentury
we will vot be fit to defend our countrv. Although the civil administration
is going to he transferred in the near tuture, for our defence we will have
to depend cn England for more than a centurv: and I do not think any
patriotio Indian can say that he is satisfied with this programme.

Mr. @. R. ¥. Tottenham: 8ir, I rise on a point of explanation. Perhape
T did pot make it clear that we are not in any way bound for all time
by the figura of 60 entrants. We verv much hone that the time will come,
and come soon. when that number of entrants will he largely increased.
And T explained that when tho time for that advance does come in the
next five yearr or 80, there may be a very great increase in that number.

- Mr. Mubammad Yamin Kbhan: That is verv much better. That gives
a hope that we will have more recruits in the Indian regimente than
before. 1 saw some of these recruits who came out of the Tndian Academv
and T found them to be verv efficient and promising voung men. It they
thad to prove their worth in actual fichting and side bv side with other
reviments. hefore thav ean hecome Colonels or something else, that wonld
take s lone time. But. with the exvlanation. now given, the pasition is
somewhat changed, and that is what T wanted that recruitment should not
be oonfined to these 80 recruits. but should go on increasing vear nfter
vear. The particular reciments should not remain oconfined for Indian
recruits. T womld like these regiments to be nerfectly efinient. ao that
the safetv of Tndia mav not he endangered. hut the poliov should he
that‘ Indian officers should cet an opportunity of heing trained nnder
British of&om. Although thev are getting one vear’s trainine that it
not sufficient. Disciline mav: be taught in the schools and  in the
Acndemy: bnt pamsaciation with their. British offieers will teach them wmme
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discipline and give them more opportunities to keep up the high tradition
of t];xe Indian army. And, therefore, I want them not to go straight to
particular units which are officered by Indians, but I want them

Mr. G. R. ¥. Totte Sir, on another point of explanation. I
thought the Honourable Member was fully aware of the fact that these
units of the Indianising Division are at present units of the Indian army
with British officers who will he gradually replaced frcm the bottom up-
wards by Indian officers. These officers will serve, as he hopes, under
British officors who will train them and do their very best to train them.
I may also add that special care is being tauken to post to these Indianising
units the best British officers that we have in the Indian Army so as to

give the new Indian officers the fullest possible chance of success in their
training.

nnnnn

Mr, Muhammad Yamin Khan: That is the real thing; that s what I
wanted. I am very glad that my Honourable friend has made it quite

clear and, T am sorry, that I did not understand in the beginning that that
was his intention.

Diwan Bahadur A. Ramaswami Mudaliar: Sir, may I interrupt the
Honourahle Member? Was it ever in dispute or was it ever in question
that the newly recruited Indian Officer will not be serving under British
'Buperior Officers? The objection to the unit scheme was that the British

Officer would not serve under the Indian Officer. The Honourable Member
is showing gratitude for nothing.

Mr. Muhammad Yamin Xhan: My Honoursble friend is under a mis-
apprehension. There was also another danger that the recruits who will
come out of the Academy will be placed in certain particular units which
are officered only by Indians. Some of the senior Indian Officers have
been taken awanv from the different regiments and placed into eight or
ten units. If this process had continued, they would not have very much
chance. As it was said that there will be a comparison between these
units and other units, I said that they should get the same chance and
the same opportunities. So there was another danger which has now
been explained by the Army Secretary. That does not keep. these units
oconfined in which case recruitment could never increase. But if they are
sent to al] the units, there will be an ipso facto enlargement of recruitment
So that gives a great hope that there has been a change in policy.

Now, Sir, after finding out that there will be a continuous increase in
the recruits 1 do not object. I sympathise with my Honourable f}'{end,
the Armv Secretary, he being a civilian.\ ’that he cannot con!;rol .the military
policy which is not directed by the civil authorities, but is directed from
somewhere else. Therefore he cannot commit h.ls ) Gow_fernment and
naturallv he cannot say any more than what. he.has sa}d in ’?’s sympathetic
reply that the militarv authorities are conmdenng this continuous demand
trom Indin and if that demand is going to be satisfied I shall be content.

1 think. Sir, in a few vears’ time we will have a different policy. I am
glad that the Indian Air Force has been .startqd ‘tmd.I hope there will

rtainly be a change of Government’s military poh.cv in the near future.
cimnt which the Indian Government is not responsible. But we have to
;‘nﬁnénce bv our ofinion and we can only ask that the debate of today in
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this Honse may be forwarded to the military authorities showing that
this is the united demand of the elected representatxves of tbengndian
people in this House. I do not think, Sir, that it is of any use in-censuring
the Army Department, because I know that the Army tary has not
got more power than myself in this matter. They have to depend upon
other people. Therefore, 8ir, I would not like to press this question to a
division, but 1 would like that the whole debate should be sent to the
military suthorities as the entire opinion of all the representatives in this
House, and that this is the unanimous demand from all sides of the House.
1, themfom hope that my Honourable friend will send and represent to
the authorities that this is really the demand which should be sympathe-
tically considered and that the pohcy should be changed in this regpect as

soon as possible.

3Mr. Gays Prassd Singh: What is the use of supporting your motion
then?

Mr, Mohammad Yamin Xhan: T should like onlv to withdraw my
. motion with the consent of the House. My point is that a
FX- divicion will not serve the . Divigion on a
this will not he effective. Therefors, T think that Honourable
will think it better not to divide on a question ke this, mdlbegletva
of the House to withdraw.

Mr. Deputv Pregident (Mr. R. K. Shanmukham Chetty): Hns the
Honourable Member the leave of the House to withdraw the motion?
Several Honourable Members: No, no

Mr. President (Mr. R. K. Shanmukham Chetty): The Chair
understands that the Honourable Member has not got the leave of the
House. The question is:

“That the demand under the head ‘Army Department’ be reduced by Re. 1.”

The Assembly divided:

Abdaola Haroon, Reth Haiji,

Abdul Mstin Cbludlnlry gﬁ

Ahdur Rahim, Sir.-

Anwar-ul- Amm. Mr. Mohammad.

Piswas, Mr, C. C.

Imdhoﬂu, Mr. Nabskumar Bing.
Mr. Amar Nath,

Gonr 8ir Hari Bingh,

Hoon. Mr. A.

Tawail Ali Khan, Knnwar Hajee.

Jadhav, Mr. B V.

Jehangir, Sur Cowuji.

Jog. Mr. 8. G.

Joshi, Mr. N. M.

Kvaw Mvint U

I‘hiﬁ (‘h‘ndhnﬂ« "’ﬁ D x

Lalchand Navalrsi, Mr,

La! Chand Hmy C‘M Reo

Bahsdnr Chandh
Maswood Ahmad, l& M.
Mitrs,- Me, B; C. :

Uodv Mr, H.
lludnliu' Dim Bahadur A. Rams-

Im'(nu 8aheb Bahadur, Manlvi
Ravyid.
Neoov, Mr. K. C.

‘Pandit. Rao Bahedur 8. R.

Raish, Rao Rahadur M. C.

Ranea Iver, Mr. C. 8.

Rastori. Mr, Badri Lal.

Reddi. Mr. T. N. Ramakrisbns.
Rov. Rai Bahsdnr Rukhwai.

Barda. Diwan Rahador Harhilas.
Ren. Psndit Satvendra Nath.

Shafee Danndi. Manlvi Muhammad.
R‘w«- Mubumud Khan Buklm-

Ringh, Mr Gava Prasad.
Anhrawardy, Rir Ahdnla.al-Mimin.
Unp! Raheb Bahadur. Mr.

amin Khan, Mr. Muhasunad,



THE GENERAL BUDGET-—LIST OF DEMANDS. 1715

NOES—37.

Abdul Hye, Khan Bsbadur Abul
Hasnat hfuhammnd. ’

Acott, Mr A, 8, V,

Allah Baksh Khan Tiwana, Khan
Bahadur Malik,

Amir Hussain, Khan Bahadur Baiyid.

Bajpai, Mr, G. 8.

Clow, Mr. A

Dalal, Dr. R. D,

Datt, Mr. G. 8.

Dutt, Mr. P. C.

Fox, Mr. H. B,

Gidney, Lieut.-Colonel Bir Henry.

Grant, Mr, C. F.

Gwyone, Mr, C. W.

Haig, The Honourable Sir Harry.

Hezlett, Mr. J,

Hudson, 8ir Leslie.

James, Mr. F. E

Jawshar Singh, Sardar Bahadur
Sardar.

@

The motion was adopted.

Leach, Mr. A. G.

Mackenzie, Mr. R. T. H.

Metcalfe, Mr. H, A. F.

Millar, Mr. E. 8.

Mitter, The Honoarable 8ir
Brojendra,

Morgan, Mr. G.

Mukherjee, Rai Bahadur 8. C.

Noyce, The Honourable Bir Frank.

Rafiuddin  Ahmad, Khan Bahadur
Maulvi.

Rau, Mr. P. R

Ryan, S8ir Thomas.

Schuster, The Honourable 8ir George.

Scott, Mr. J. Ramsay.

Seaman, Mr. C. K.

Singh, Mr. Pra.c%'umna Prashad.

Smart, Mr. W. W.

Smith, Mr. B.

Tottenham, Mr. G. R. F.

Vachha, Khan Bahadur J. B.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The consi-
deration of Demand No. 39—Army Department will continue tomorrow
morning. The Assembly will now adjourn till tomorrow morning at eleven
o'clock.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 8th March, 1988.
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